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QPORTOFTHEJOINTCOMMm'EEONTHECENTRAL VIGILANCE 
" COMMISSION BDJ... 1999 

I. the Chainnan of the Joint Committee to which the Central Vigilance Commission 
Bill-. 1999 was referred. having been authorized to submit the Report OR their behalf. 
present this Report. 

2. The Bill was introduced in the Lok Sabha on 20 December. 1999. The motion for 
reference oi'the Bill to a Joint Committee of both Houses of Parliament was moved in Lot 
Sabha by Smt. Vasundhara Raje. Minister of State in the Ministry of Personnel. Public: 
Grievances and Pensions on 21 December. 1999. (Appendix-I). 

3. The Rajya Sabha concurred in the said motion on 23 December. 1999 
(Appendix-II). 

4. The message from Rajya Sabha was published in Lok Sabha BulletiR ~ 24 December. 
1999. 

The Chairman was appointed on the Committee on 28 December. 1999. 

5. The Committee held twelve sittings in all. 
6. At their first sitting held on 24 January. 2000. the Committee held a general discussion 

on various provisions of the Bill. The Committee had a briefing by the representatives of the 
Ministry of Personnel. Public Grievances and Pensions on various provisions of the Bill. 
The Committee decided to issue a Press communique inviting comments / suggestions on 
the Bill by 10 February. 2000. from the general public / organisations interested in the 
subject matter. It was decided that the contents of the Press communique be given wide 
publicity through Press. AIR and Doordarshan (Television). The Committee also decided to 
hear the v iews of some experts like Banking and Public Sector Undertaking Chiefs. Standing 
Committee on Public Enterprises. Secretaries of some selected Ministries and Director. 
Central Bureau of Investigation etc. as suggestea by the Ministry of Personnel. Public 
Grievances and Pensions of the Government of India. 

7. 42 Memoranda containing comments/suggestions on the provisions of the Bill 
were received by the Committee from various organisations/individuals etc. List is placed at 
Appendix III. 

8. At their second sitting held on 15.2.2000. the Committee heard the views of the 
Chiefs of leading Nationalised Banks and Public Sector Undertakings on the subject matter. 
The Committee (elt that it would not be possible for them to complete their work by the last 
day of the first week of the next Session (Budget Session of 2000) as they were still required 
to hear the views of the Secretaries of various MinistrieslDepartments of the Government 
of India and also the former Chief Vigilance Commissioners. Director of CBI and the general 
public who have requested to appear before the Joint Committee. The Committee further felt 
that they were still required to consider a large number of memoranda received from various 
Organisations/individuals and also to undertake and complete the various stages like 
(j) Notices of amendments likely to be recieved from Members of the Committee on the 
provisions of the Bill; (ii) Clause-by-Clause consideration of the Bill; (iii) Consideration and 
adoption of the draft Report: (iv) Appending of Minutes of Dissent. if any. to be given by 
the Members after adoption of the report. The Committee. therefore. decided to seek 
extension of time for presentation of the report upto the last day of the last week of the 
Budget Session of 2000. which was subsequently granted to them. 

9. At their third sitting held on 16 March. 2000. the Committee heard the views of the 
former Central Vigilance Commissioner and the Director. Central Bureau of Investigation Dn 
various provisions of the Central Vigilance Commission Bill. 1999. 

*Published in the QueUe of India. Extraordinary. Part-II. Section Z. dated ZO.lZ.l999 
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10. At their fourth sitting held on 11 May, 2000, the Committee heard the views of the 
Secretaries of the Department of Chemicals and Petrochemicals, Department of Fertilizers 
and the Department of Mines. The Committee also decided to seek another extension of 
time for presentation of their Report upto the last week of the Mons()()n Session, of 2000. It 
was granted to them by the Lok Sabha on 15.5.2000. 

11. At their fifth sitting held on 16 May, 2000, the Committee heard the views of the 
Secretaries of Department of Family Welfare, Department of Public Enterprises; Department 
of Disinvestment; Department of Revenue; Department of Economic Affairs and Special 
Secretaries of Banking and Insurance Divisions of the Department of Economic Affairs and 
also the Director, of the Directorate of Enforcement. 

12. At their sixth sitting held on 30 May, 2000, the Committee briefly deliberated upon 
this Bill in respect of various suggestions received from various individuals/organizations. 
The Committee also decided to hear the views of the then Central Vigilance Commissioner 
and the Vigilance Commissioner on various provisions of the Bill at their next sitting. 

13. At the their Seventh sitting held on 12 June. 2000. the Committee adjourned after 
making obituary reference on the sad demise of Shri Rajesh Pilot, a sitting Member of the 
Lok Sabha. 

14. At their Eighth sitting held on 13 June. 2000. the Committee heard the views of 
Shri N. Vittal. Central Vigilance Commissioner and Shri V.S. Mathur. Vigilance Commissioner 
on various provisions of the Bill. 

15. A list of persons who gave evidence before the Committee is at Appendix IV. 

16. The Committee undertook c1ause-by-c1ause consideration on the provisions of 
the Bill on the basis of amendments suggested by the Members of the Committee at their 
Ninth and Tenth sittings held on 17 and 18 July. 2000. 

17. At their Twelfth sitting held on 31 October, 2000. the Committee decided that 
0) the evidence tendered before the Committee might be laid on the Table of both Houses 
of Parliament; (ii) two copies each of the Memoranda received by the Committee from 
various quarters might be placed in the Parliament Library after the report has been 
presented to Parliament. for reference by the Members of Parliament. The Committee 
also considered and adopted their Draft Report. 

18. The observations of the Committee with regard to the principal changes proposed 
in the Bill are detailed in the succeeding paragraphs. 

Clause 2 regarding definitions 

19. The Committee recommend that the term 'Government Company' occurring in the 
Bill should be suitably defined so as to do away with any ambiguity in this regard. 

Clause 3 regarding constitution of Central Vigilance Commission 

20. Sub-clause 2 (b) of Clause 3:- The Committee accepted the suggestion made 
by the Central Vigilance Commissioner that like the Election Commission. the Central 
Vigilance Commission might also be made a three member body instead of five member 
body as proposed in the Bill. The Committee are of the view that 'three' is a reasonable 
composition and recommend that the word 'four' be substituted by 'two' in sub-clause 
2(b) of Clause 3. As a consequence, in the first proviso to sub-clause 3, it may be prescribed 
that not more than 'two' persons shall belong to the category of persons referred to either 
in clause (a) or clause (b) of sub-clause 3 of this Bill. The Committee also recommend to 
delete second proviso to sub-clause (3) as it was no longer necessary in the light of the 
extant amendment. 

21. The Committee note that as perthe existing provisions of sub-clause 3 (3)(a) and 
3(3) (b). the Central Vigilance Commissioner and Vigilance Commissioners are required to be 
appointed from amongst persons having qualifications prescribed in clause (a) and clause (b). 
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The Committee feel that the word 'and' occurring between these two sub-clauses gives an 
impression that such persons should have both the qualifications prescribed in sub-clause 
(a) and (b). The Committee. therefore. recommend that the word 'and' occurring between 
sub-clauses (a) and (b) of clause 3 should be substituted by the word "or". 

Clause 5 regarding Terms and oIlier COnditiOIU 0/ service 0/ CentrrJl VigilallCe 
Commissioner and Vigilance Commissioners 

22. The Committee feel that in order to have uniformity. the tenure of the Central 
Vigilance Commissioner and the Vigilance Commissioners should be the same. The 
Committee. therefore. recommend that like the tenure of the Central Vigilance 
Commissioner, the tenure of the Vigilance Commissioners should also be made 'four years' 
instead of existing 'three years' in sub-clause (2) of clause 5. 

23. The Committee are of the view that after retirement or on ceasing to hold office, the 
Central Vigilance Commissioner and the Vigilance Commissioners should be made ineligible 
for taking any further employment under the Government of India or in the Government of 
any State or Union Territory. The Committee recall that such a provision existed in the 
Central Vigilance Commission Bill, which was introduced earlier in the Lok Sabha but 
subsequently lapsed. ·However. Vigilance Commissioners shall be eligible for being appointed 
as Central Vigilance Commissioner for the remaining period of their tenure. The Committee 
therefore, recommend that Clause 5 may accordingly, be amended. 

Clause 6 regarding removal of Central Vigilance Commissioner and Vigilance 
Commissioners 

24. The Committee feel that in addition to the existing provisions in the Bill for 
removal of Central Vigilance Commissioner and the Vigilance Commissioners, provision 
should also be made for their removal on the grounds of 'incapacity'. The Committee 
accordingly recommend amendment of clause 6 to the effect appropriately. 

25. The Committee further feel that suitable amendment should also be made in 
clause 6 to provide that the Central Vigilance Commisioner and the Vigilance 
Commissioners shall, if deemed necessary. not to attend the office i. e., not to perform their 
offcial duties till the inquiry, if any, against them is over. 

Clause 7 regarding power to make rules by the Central Government 

26. The Committee note that in actual practice the rules regarding the number of 
members of the staff of the Commission and their conditions of service are framed by the 
Central Government in consultation with the Commission, and as such, it would be 
appropriate if the same is prescribed in this clause. The Committee. therefore, recommend 
that clause 7 may accordingly be amended. 

Clause 8 regarding Functions and powers of the Central Vigilance Commission 

27. The Committee observe that as per the provisions of clause 8(1)(1), the Central 
Vigilance Commission has been vested with the power of exercising superintendence 
over the functioning of the Delhi Special Police Establishment in respect of offences 
committed under the Prevention of corruption Act, 1988 or the Code of Criminal Procedure, 
1973 with which a 'public servant' may be charged. In this regard, the Committee note that 
the term 'public servant' has not been confined only to the Civil Servants in accordance with 
the scope of this Bill. The Committee, therefore, recommend that the term 'public servant' 
appearing in clause 8(1)(a) may be spelt out to read as 'public servant' specified in sub-
section (2). Similarly, the term 'public servant' appearing in Clause 8(1)(c) be clarified to read 
as 'public servant specified in sub-section (2)'. 

28. The Committee further observe that clause 8(1 )(a) has been incorporated on the 
recommendations of an independent Review Committee which recommended that in order 
to insulate the CBI from all pressures and from other considerations, the superintendence 
should vest with an independent agency like the Central Vigilance Commission. The 



(viii) 

Committee, hewever, feel that the word 'superintendence' occurring in this clause should 
have a restricted meaning so that it may not amount to undue interference in the functioning 
of the CBI. The Committee, therefore, recol.~mend that the existing proviso to clause 19 of 
the Bill may be made a part of sub-clause 8(1) (a) so as to provide that 'the Commission shall 
not exercise its powers in such a manner so as to require the Delhi Special Police 
Establishment to investigate or dispose of any cue in a particular manner'. The Committee. 
as a consequence, also recommend that the existing clause 19 may be made a part of 
clause 8 where it may be incorporated as a new sub-clause and clause 19 may accordingly 
be deleted as an individual clause. 

29. The Committee further observe that the wordings 'exercise superintendence over 
the vigilance administration' occurring in clause 8(1) (g) are likely to give unrestricted powers 
to the Central Vigilance Commission to interfere in the day to day administrative functioning 
of the Government bodies. In this regard, the Committee observe that the Central Vigilance 
Commission which is an advisory body has already issued a number of instructions to 
various MinistrieslDepartmentsl Organisations of the Central Government on several 
measures which appropriately fall within the executive authority of the Government and 
which have created difficuhies in their implementations. According to the legal advice. the 
word 'superintendence' includes powers to give general policy directions. Moreover, it is 
the Central Government who is and will be accountable to the Parliament and the Central 
Vigilance Commission being a statutory body will not be accountable 10 the Parliament. It is 
therefore, considered appropriate that the powers to give general policy directions including 
on vigilance and discipilary matters rests with Central Government. With a view to avoid 
unintended implications of the word 'superintendence' the Committee recommend that the 
ex isting sub-clause 8(1 )(g) may be substituted with:-

(g) Exercise superintendence over the vigilance administration of various Ministries 
. of the Central Government or corporations established by or under any Central 
Act, Government Companies, Societies and local authorities owned or controlled 
by that Government: 

"Provided that nothing contained in this clause shall be deemed to 
authorise the Commission to exercise superintendence over the Vigilance 
administration in a manner not consistent with the directions relating to 
vigilance matters issued by the Government and to confer power upon 
the Commission to issue directions relating to any policy matters." 

30. The Committee, after hearing the views of various witnesses including 
representatives of Banksl Public Sector Undertakings and taking into consideration the 
increasingly competitive environment where risk taking forms part of normal commercial 
decision in various organisations, are of the view that the Central Government may notify 
following levels of officers under clause 8(2) (b) of the CVC Bill, 1999: 

(a) Officers upto one level below the Board level in the case of Corporations 
established by or under any Central Act, the Government Companies, societies 
and other local Authorities owned and controlled by the Central Government· 
and ' 

(b) Officers of Scale V and above in case of Public Sector Banks. 

Clause 9 regarding Proceedings of the Commission 

31. The Com~ittee .agree with the suggestion that all matters of policy and proce-
d~res should be ~~Ided With the majority concurrence of the Central Vigilance Commis-
sioner ~nd the VIgilance Commissioners as in the case of the Election Commission. The 
Comlmttee recommend that suitable provision in this regard may be made in the Act. 

Clause 14 regarding annual report 
32. The Committee ob th· I . . serve at m a arge number of cases, the reports are not annually 

presented to the Parhament. The Committee, therefore, recommend that the Annual Report of 
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the Commission should be presented to the President every year within 6 months of the 
close of the year under Report. 

Clause 17 regarding Report of any inquiry mode on reference by Commission to be 
forwarded to that Commission . 

33. The Committee desire that the words 'it may' occurring in the provisio to sub-clause 
(3) of clause 17 be substituted with the words 'it shall' so as to make it mandatory for the 
Central Government to communicate the Commission the reasons for disagreeing with the 
advice of the Commission. 

Clause 20 regarding consultation with Commission ;n certo;n mailers. 

34. The Committee observe that the clause contains a typographical error and recom-
mend that the words 'and Commission' may be substituted with the words 'the Commission' 
to do away with the error. 

Clause 26 regarding appointment etc. of officers of Directorate of Enforcement 

35. The Committee observe that the foreign Exchange Regulations Act, 1973 as referred 
to in clause 26, has since been replaced by the 'Foreign Exchange Management Act, 1999'. 
The Committee. therefore, recommend that the clause may be amended accordingly. 

36. The Committee further recommend that under Clause 26(a), the Committee to 
recommend that names for the post of Director of Enforcement should also include Vigilance 
Commissioners as its Members. 

37. The Committee further observe that as per the provisions of sub-clause (e) of 
clause 26, the Committee referred to in sub-clause (a) of clause 26 shall recommend 
officers for appointment ot the posts above the level of Deputy Director of Enforcement 
and also recommend the textension or curtailment of tenure of such officers. The Committee 
desire that the provision should be suitably amended so as to provide that such recommen-
dation be made in consultation with the Director of Enforce!"ent. 

38. The Committee further desire that like selection of Director, DSPE, the requirement 
of integrity and experience should also be prescribed for the selection of Director, Enforce-
ment 

Clau..o;e 27 regarding Amendment of Delhi Special Police Establishment Act, 1946 

39. The Committee observe that the sub-clause (a) contains the word 'Central Vigilance 
Commission Act, 1999'. In this regard, the Committce feel that as the Central Vigilance 
Commission Bill at the earliest could be passed only in the year 2000, the year '1999' mentioned 
therein, should be replaced by the year '2000'. 

40. The Committee also recommend that under Clause 27(b), the Committee to recom-
mend the name for the appointment of Director, DSPE should also include Vigilance 
Commissioners as its Members. 

41. The Committee note that many witnesses who appeared before the Committee had 
expressed the need to protect the bonafide actions at the decision making level. At present 
there is no provision in the Bill for seeking prior approval of the Commission or the head of 
the Department etc. for registering a case against a person of the decision making level. As 
such, no protection is available to the persons at the decision making level. In this regard, the 
Committee note that earlier, the prior approval of the Government was required in the form of 
a 'Single Directive' which was set aside by the Supreme Court. The Committee feel that such 
a protection should be restored in the same format which was there earlier and desire that the 
power of giving prior approval for taking action against a senior officer of the decision 
making level should be vested with the Central Government by making appropriate provision 
in the Act The Committee, therefore, recommend that Clause 27 of the Bill be accordingly 
amended so as to insert a new section 6A to the DSPE Act, 1946, to this effect. 
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42. The Committee further observe that while appointing the Director of DSPE. it has 
been prescn'bed that his appointment shall be made by a selection Committee which shall 
consider the views of the Director of DSPE. Since. it is obvious that such selection would be 
made only on retirement of the Director, DSPE. the Committee are, therefore, of the view that 
it would be more appropriate if the word -Director- is replaced by the word Woutcoina 
Director- to remove any ambiguity in that regard. The Committee recommend amendment 
accordingly. 

43. The Committee also makes the following General RecommeltdaliOlU:-

(j) The Committee feel that for expeditious disposal of enquiries by the Central 
Vigilance Commission, some time-limit should be prescribed in the rules! 
regulations within which the inquiry must be completed and the decision 
taken. 

(ill The Committee further feel that it should be prescribed by rules/regulations 
that action could be taken against a public servant if he fails to respond to the 
commission's show cause notice. 

(iii) The Committee are of the view that like customs and income-tax matters, 
provisions may also be made in the rules/regulations that the complainant 
who provides with materiallinformation leading to detection of undisclosed 
wealth/assets of the public servants may be suitably rewarded. 

(iv) The Committee expresses its disapproval of Para 7 of the Statement of Objects 
and Reasons as it conveys an impression that Parliament is enacting this 
legislation under a direction from the judiciary. This statement ignores the 
basic constitutional scheme of separation of powers and functions of the 
State. The constitution of India vests the legislative power of the State in the 
legislatures and a legislation represents the will of the people expressed 
through their elected representatives. The source of a legislation therefore, 
can only be traced to the people and their social, political, economic and 
cultural needs. 

The Committee then feel that Para 7 of the Statement of Objects and 
Reasons should therefore be deleted. 

44. The Committee report back to the House the Bill • as amended' . 

NEW DEUn; 
31 October. 2000 

~ 
~PAWAR. 

ClaaifJNUl, 
Joint Co""";ltee 011 Celltl'al 

Y'rgiltutce ColMIi.uion Bill, 1999. 



MINUTES OF DISSENT 

I have already expressed my reservation about the use of expression "superintendence" 
in Section 8m of the Draft Bill. Normally. I would have no objection to this word except 
for the interpretation given by the Attorney General which vests the authority exercising 
superintendence with powers far beyond what the dictionary meaning of the word 
"superintendence" would imply. I would like the expression "supervision" or "overseeing" 
in place of the expression "superintendence". It is admitted that following our discussion 
on the subject in the Committee. a provision has been introduced. Looking at the wide 
range of directions which have recently been issued to public sector undertakings fettering 
the exercise of their legitimate commercial functions. I am not sure if the interpretation 
given by the Attorney General with which I disagree. will not continue to, create exaggerated 
notions about the CVC being a super police organization issuing such directions well 
outside the legitimate boundaries of vigilance administration and obstructing the normal 
functioning of government officials or public sector corporations. I would. therefore. once 
again urge that the expression "superintendence" be avoided and would suggest for 
consideration "supervision" or "overseeing" 

(xi) 
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I am submitting a dissenting note on the report of the Joint Committee on the Central 

Vigilance Conunission (CVC) Bill on two counts. One is on the prior sanction by the Central 
Government before conducting an inquiry or investigation against employees of the level of 
Joint Secretary and above or against such officers as are appointed by the Central Government 
in corporations. 

The other is on the entrustment of investigation and prosecution to the Delhi Special 
Police Establishment (CBl). Even the power of the superintendence by the evc has been 
diluted. 

Let me take the first. The clause 6A added to the Bill says: 'The Delhi Special Police 
Establishment shall not conduct any inquiry or investigation into any offence alleged to 
have been committed under the Prevention of Corruption Act. 1988. except with the previous 
approval of the Central Government where such allegation relates to:-

(a) the employees of the Central Government of the level of Joint Secretary and above; 
and 

(b) such officers as are appointed by the Central Government in corporations established 
by or under any Central Act. Government companies. societies and local authorities 
owned or controlled by the Government ... ' 

In its judgment on Dec. 18. 1997. delivered in the Jain Hawala Case (Vineet Narain and 
others vs. Union of India), the Supreme Court struck down what had come to be known as 
the Single Directive. It meant that the CBI could begin invt:stigation or inquiry against high 
level bureaucrats without previous sanction from the head of the concerned department. 
This was a landmark judgment. The Supreme Court scotched the mischief or conspiracy to 
strangle investigations at the initial stage. 

Our experience shows how the heads of departments have delayed permission for 
years. There has been no way to know why permission was granted in one case and rejected 
in another. The head of the concerned department has no guidelines from the government to 
follow. The entire process is ad hoc, cepaticous and whimsical. The Supreme Court rightly 
did away with the rule of jungle. 

The Joint Committee in its wisdom has rejecu::a the Supreme Court's decision and 
restored the status quo ante. The result is that the government will once again acquire 
powers to shield a delinquent officer, pliable and like-minded. Such public servants who 
carry out the errands of political masters will go scot-free because the permission for their 
prosecution will not be forthcoming. 

Some sort of quid pro qua may come to be established. The officer concerned may be 
making money on one side but political bosses will keep their eyes shut because of the 
'services' he renders to them. Corrupt officers will rule the roost due to their proximity to the 
seats of power. In due course, the general run of public servants may cease to be aware of 
what is right and may not have even desire to act according to what is right. 

We have seen how the ethical considerations inherent in public behaviour became 
generally dim during the emergency (t 975-77). Government servants became willing tools of 
tyranny. They followed the dictats of rulers and their extra-constitutional accomplishes. The 
nation went through hell. The N.N. Vohra Committee has pointed out the existence of nexus 
between politicians. civil servants and criminals, a parallel mafia to the government. Corrupt 
deals, dishonest decision and wrong methods are the fall-out. By reversing to the old method 
of prior sanction, the Joint Committee has overlooked the problems, which the inv9tigating 
machineries faced. The premium will be for dishonesty. It will be business as usual. 

(xii) 
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My other objection is to entrust investigation and prosecution to the same old 
machinery. which has been found wanting. The CBI has dismal track reCord. It has got 
politicised. It has been reduced to the status of I government department, which political 
bosses run in the way they like. The very exercise began because the Supreme Court found 
the CBI wanting in both the fields of investigation and prosecution. What is the purpose of 
going over the same exercise Iglin ? 

There are instances where directors of CBI were punished because they dare to pursue 
some VIPs. In one case. 8 CBI officer was instructed by one prime minister on the phone not 
to put questions to an accused. The officer was transferred. One CBI directpr got marching 
orders on the airport itself. 

The observations of the Supreme Court are relevant: 

• .. .It took several years for the CBI to commence investigation and that too as a result 
of the monitoring by this Court. It is not as if the CBI. on conclusion of the investigation. 
formed the opinion that no case was made out for prosecution so that the earlier inaction may 
have been justified. The CBI did file numerous charge-sheets which indicated that in its view 
a prima facie case for prosecution had been made out. This alone is sufficient to indicate that 
the earlier inaction was unjustified. However. discharge of the accused on filing of the 
charge-sheet indicates. irrespective of the ultimate outcome of the matters pending in the 
higher courts. that the trial court at least was not satisfied that a prima facie case was made 
out by the investigation. These facts are sufficient to indicate that either the investigation or 
the prosecution or both were lacking. A similar result of discharge of the accused in such a 
large number of cases where charge-sheets had been filed by the CBI is not consistent with 
any other inference. The need for a strong and competent prosecution machinery and not 
merely a fair and competent investigation by CBI can hardly be overemphasised.' 

It would have been far better if the CBI had been put under the CVC. It would function 
more independently. But the Joint Committee has rejected even the recommendation of an 
independent Review Committee that in order to insulate the CBI from all pressures and from 
other considerations the superintendence would rest with an independent agency like the 
eve. 

Instead. the Committee has said that 'the Commission shall not exercise its powers in 
such a manner so as to require the Delhi Special Police Establishment to investigate or 
dispose of a case only in a particular manner. The Committee is not even willing to strike, 
muchless to wound. 

The CBl's 'interest' in the Jain Hawala Case is apparent from the remarks by the Special 
Judge, Shri V.B. Gupta, who threw out the prosecution. He said: 'I fail to understand what 
prevented the prosecution from conducting investigation under Section 13(1)(e) of the Act 
against the accused when the allegations made in the charge-sheet. prima facie show the 
commission of offence under this sub-section'. [So 13(;) (e) deals with assets disproportionate 
to income). 

There is no alternative to an independent agency. Personnel of CBI primarily belongs 
to IPS and other investigative services. Such personnel will be beholden to the political 
executive and higher echelons of bureaucracy. Unless an Independent Agency is established. 
the personnel will always think of their career prospects. 

Like the Judiciary, tOO Comptroller and Auditor General of India and the Chief Election 
Commissioo. t"'i~ agency must be completely autonomous and independent of the political 
executive and the bureaucracy. This independent autonomous agency should have a 
constitutional status in the long run but must be immediately given a statutory status. Such 
independent agency should be on a part with the higher judiciary. the Chief Election 
Commission and the ComptrOller !U1d Auditor General of India and be headed by a person of 
the highest integrity and should have a protected tenure. Unless this is done. one cannot 
expect an agency to investigate effectively its own political and bureaucratic bosses. 



(xiv) 

The Independena.Commission Against Corruption (ICAC) , established by Hong Kong, 
is an autonomous agency with internal checks. It has proved to be successful. Set up in 
February 1974. the ICAC is independent of the Police and the rest of the Civil Service. It has 
three departments. The Operations Department which handles investigations and anests, 
the Corruption Prevention Department which studies and recommends improvements in the 
department and the Community Relations Department which educates the public. 

I have nothing against the Central Chief Commissioner being in government service. I 
am of the opinion that the vicissitudes which the American citizen faced and the manner in 
which the country met the challenge of official corruption is worth emulating. 

President Nixon's attempt to break in at the Watergate Complex triggered an upheaval 
in American politics. Congress adopted the Ethics in Government Act of 1978. The long title 
of the Act is worth reproducing: "To establish certain Federal Agencies. effect certain 
reorganisations of the Federal Government. to implement certain reforms in the operation of 
the Federal Government and to preserve and promote the integrity of public officials and 
institutions and for other purposes." 

The statute provided for extensive financial disclosures and fillings by legislative 
personnel by executive personnel, by judicial personnel. It also established an office of 
Government Ethics and provided for post-retirement conflict of interest provisions and 
provisions as to a Special Prosecutor, later amended and designated as Independent Counsel. 

The judicial officers covered by the financial disclosure provisions included the Chief 
Justice of the United States Supreme Court and his Associate Justices and most of the 
Judges of various Federal Courts. Legislative personnel included members of the Senate and 
House of Representatives. Thus the highest in the land were subject to very detailed annual 
financial disclosures including their wealth. ao;sets and gifts received. Such filings were also 
open to public inspection. 

While talking about the CVC role, I want to bring to Parliament's notice what Lord 
Denning, an outstanding British Judge said: 

" .. .I have no hesitation, however in holding that like every constable in the land, he 
should be. and is, independent of the executive. He is not subject to the orders of the 
Secretary of State ... I hold it to belhe duty of the Commission of Police, or it is of every Chief 
Constable, to enforce the law of the land. He must take steps su to post his men and crimes 
may be detected; and that honest citizens may go about their affairs in peace. He must decide 
whether or not suspected persons are not to be prosecuted: and, if need be, bring the 
prosecution or see that it is brought. but in all these rulings, he is not the servant of anyone, 
save of the law itself. No Minister of the Crown can tell him he must or must not. that 
observation on this place or that; or that he must, or must not, prosecute this man or that one. 
Nor can any police authority tell him so. The responsibility for law enforcement lies on him. 
He is answerable to the law and to the law alone ... " 

What has pained me most is the absence of any reference to politicians, including 
members of Parliament, in the report. At one time the Committee had decided to remind the 
government about the LokpaJ Bill, which has been hanging fire for more than a decade. It was 
also agreed that the Committee would underline the importance of clean public life, to ensure 
the nation that politicians do not want to be treated as a class apart and they want the corrupt 
among them to be dealt with severely. For some reasons the Committee brought to a limp end 
a historic role it could have played to curb curruptlon. 

Every politician in India pays lip-service to eradicating corruption. Every leader exhorts 
the citizen that he or she should carry out a campaign against corruption. By and large the 
politics of the country is so enmeshed in corruption that the citizen cannot expect any 
response from people in power. whether in Government or in Opposition. 

I give below the letter I wrote to the Chairman of the Joint Committee after its first 
meeting: 
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" As a member of the Vigilance Commission Bill Committee, I feel that some step should 
be taken by the Committee itself to give a lead to the members of both Houses of Parliament 
I suggest that the Committee members declare their assets and those of their spouses every 
year. I, for one, have been doing it since my nomination to the Rajya Sabha." 

I believe the central point to development is the issue of governance and corruption. 
Bribery and corruption are not fringe issues. They have to be dealt with openly, decisively 
and courageously. Any compromise will only harm the nation. 

With regards, 

Yours sincerely, 

(Kuldip Nayar) 
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BILL AS REPORTED BY THE JOINT COMMITTEE 

THE CENTRAL VIGILANCE COMMISSION BILL, 1999 
A 

BIlL 

to provide/or the constitutiQn 0/ a Central Vigilance Commission to inquin or ClJlUe 
inquiries to be conducted into offences alleged to have been committed under the Pnvention 
o/Corruption Act, 1988 by certain categories o/public servants o/the Central Government, 
corporations established by or under any Central Act, Gvvernment companies, societies 
and local authon'ties owned or controlled by the Central Government and lor matters 
connected therewith or incidental thereto. 

Be it enacted by Parliament in the Fiftieth Year of the Republic of India as follows:-

CHAPTER I 

PREUMINARY 

I. This Act may be called the Central Vigilance Commission Act. 1999. 

2. In this Act, unless the context otherwise requires.-

(a) "Central Vigilance Commissioner" means the Central Vigilance Commissioner 
appointed under sub-section (I) of section 4; 

(b) "Commission" means the Central Vigilance Commission constituted under 
sub-section (]) of sectiorr 3; 

(c) "Delhi Special Police Establishment" means the Delhi Special Police 
Establishment constituted under sub-section (1) of section 2 of the Delhi 
Special Police Establ ishment Act, 1946; 

(d) "Government Company" means a Government company within die meaning 
ofthe Companies Act. 1956; 

(e) "prescribed" means prescribed by rules made under this Act; 

(0 "Vigilance Commissioner" means a Vigilance Commissioner appointed under 
sub-section (1) of section 4. 

CHAPTERH 
THE CENTItAL VIGILANCE COMMISSION 

20 3. (1) There shall be constituted a body to be known as the Central Vigilance Commission 
to exercise the powers conferred upon, and to perform the functions assigned to it under this 

Ord. 4 of 1999. Act and the Central Vigilance Commission constituted under sub-section (]) of section 3 of 
the Central Vigilance Commission Ordinance, 1999 which ceased to operate, and continued 
under the Goverruncnt of India in the Ministry of PersoMel, Public Grievances and Pensions 

25 (Department of Personnel and Training) Resolution No. 371/20199-AVD-I1I dated the 4th 
April. 1999 shall be deemed to be the Commission constituted under this Act. 

(2) The Commission shall consist of-

(0) a Central Vigilance Commissioner 

(b) not more than two Vigilance Commissioners 

Chairperson; 

Members. 

Shon tide. 
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(3) The Central Vigilance Commissioner and the Vigilance Commissioners shall be 
appointed from amongst persons-

(a) who have been or are in an All-India Service or in any civil service of the 
Union or in a civil post under the Union having knowledge and experience in 
the matters relating to vigilance. policy making and administration including 5 
police administration. or 

(b) who have held office or are holding office in a corporation established by or 
under ahy Central Act or a Government company owned or controlled by the 
Central Government and persons who have expenise and experience in finance 
including insurance and banking. law. vigilance and investigations: 10 

Provided that. from amongst the Central Vigilance Commissioner and the Vigilance 
Commissioners. not more than two persons shall belong to the category of persons referred 
to either in clause (a) or clause (b). 

'" '" '" '" 
(4) The Central Government shall appoint a Secretary to the Commission on such 

ierms and conditions as it deems fit to exercise such powers and discharge such duties as I 'i 
the Commission may by regulations specify in this behalf. 

m TIle Central Vigilance Commissioner. the other Vigilance Commissioners and the 
Secretary to the Commission appointed under the Central Vigilance Commission Ordinance, 
1999 or the Resolution of the Government of India in the Ministry of Personnel, Public 
Grievances and Pensions (Department of Personnel and Training) Resolution 20 
No. 371120f99-AVD-IIJ dated the 4th April, 1999 shall be deemed to have been appointed Ord. 4 of 1999. 
under this Act on the same terms and conditions including the term of office subject to which 
they were so appointed under the said Ordinance or the Resolution. as the case may be. 

Explanation.~or the purposes of this sub-section, the expression "term of office" 
shall be construed as the term of office with effect from the date the Central Vigilance 25 
Commissioner or any Vigilance Commissioner has entered upon his office and continued 
as such under this Act. 

(6) The headquaners of the Commission shall be at New Delhi. 

4. (I) The Central Vigilance Commissioner and the Vigilance Commissioners shall be 
appointed by the President by warrant under his hand and seal: 

Provided that every appointment under this sub-section shall be made after obtaining 
the recommendation of a Committee consisting of-

(a) the Prime Minister 

(JJ) the Minister of Home Affairs 

(c) the Leader of the Opposition in the House 
of the People 

Chairperson; 

Member. 
Member. 

Explanation.~or the purposes of this sub-section. ""the Leader of the Opposition 
in the House of the People" shall. when no such Leader has been so recognized. include 
the Leader of the single largest group in opposition of the Government in the House of the 

30 

35 

People. 40 

(2) No appointment of a Central Vigilance Commissioner or a Vigilance 
Commissioner shall be invalid merely by reaaon of any vacancy in the Committee. 

S. (1) Subejct to the provisions of sub-aections 0) and (4). the Central Vigilance 
Commissioner shall hold offace tc. a term of four yem from the dale on which he enters upon 
his offace or till he auains the aae of sixty-five yem. whichever is earlier. CeIdnI VfIII-ce 
C ................... toWdabeolllce. ...... be ........ r.r ....... '2 _ .. abe 
C- I 'IlL 

o , ' hnlr. 
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(2) Subject to the poviajonsol ........ (.J)", (4), ewry Vililince eomm .... 
shall hold offICe for • term of '-r yean from the date on which he ... upon Ilia office 
or till he attains the ate of sixty-five,..., whichever is .... ier. 

Provided ..... everyVlJllMceCOnwlrf •• a-........................... bt 
5 e1 .... for ............... CeatnlVIII •• ceC.m 1=1 ..... * ___ ....... .. 

IIIIHecdon (I) of IedIoD 4: 

Provided turtbertbat the tcnnorvlalJucec.mm .................. CenInI 
VJpIanee CommIIIioaer. au DOt be IDOI'C than four yean .......... VIlA ...... 
Commlrfoner ..... CeatralVIlfluceC .............. r. 

10 (3) The Central Vigilance Commissioner or. Vi,i1anoe Commissioner ""'1, before he 
enters upon his office. make and subscribe before the President. or lOme penon appointed 
in that behalf by him. an oath or affirmation 8CCOniing to the form let out for the purpoee in 
Schedule to this Act. 

(4) The Central Vigilance Commissioner or. Vi,i1anoe Commiaaloner 1liiY, by wrilina 
I 5 under his hand addressed to the President. resian his office. 

20 

(5) The Central Vigilance Commissioner or. Vi,ilanoe Commissioner may be removed 
from his office in the manner provided in section 6. 

(6) On ceasing to hold office. the Central Vigilance Commillior.- and every OCher 
Vigilance Commissioner shall be ineligible for-

0(·-

(a) 

(b) 

(c) 

• • • • • 
any diplomatic assignment. appointment II administrator oIa Union territory 
and such other assignment or appointment which is required by law to be 
made by the President by warrant under his hand and seal: 

further anpIoymart to any afIIce f1IproIIt uncIerdie OM. -.tfll ........ 
the Gova _ ofaStla. 

(7) The salary and allowances payable to Ind the other conditions of I«YIce 

(a) the Central Vigilance Commiaaioner shall be the lime II dae oIlhe 0IairmIn 
of the Union Public Service Commiuion; 

30 (b) the Vigilance Commissioner shall be rhe same II thole of a Member of the 
Union Public Service Commiuion: 

Provided that if the Central Vigilance Commiuioner or any Vi,ilance CommiIIioner ia. 
at the time of his 8ppOintment, in receipt of a penaion (ocher than a diubllity or wound 
penaion) in respect of any previous aervice under the Oovenunent of India or under the 

35 GaVel ,.,Ient of a s.e. hislllary in iapect of the let'Vioe • the CenIraI Vipance Ca,.,Iiuiu. 
or any Vigilance Commissioner shall be reduc:ed by the .mount of lhIt penlion incIudlnJ any 
portion of pension which WII c:ommuaed mel pension equivalent of OIherfonnt of ~ 
benefits excluding pension equivalent of retirement ....... ity: 

Provided further that if the Central Vi,ilance Commiuioner or any Vitilanc:e 
40 Commiaaioner ia. at the time of his appointment. in receipt of ....... beaefi1Iln NIp8Cl of 

any previous aervice rendeled in. corporation ....,.iIhed by or under.., CenIraI Act or. 
Ocmi.ment c:ompeny owned or controlled by the CenIraI ~elnn ... hie uIIry in ....... 
01 the ..-vice. die CenInI ViaiJMce CommiIIioner or, • the caae may be, the ViIfJance 
eou8 .. iwiaMr ..... be ....... by the amouatol.,..akJn equivaIeallO ............. bIaIfIII: 
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Provided al80 that the salary, allowances and pension payable to and the other 
conditions of service of, the Central Vigilance Commissioner or any Vigilance Commissioner 
shall not be varied to his disadvantage after his appointment. 

6.(1) Subject to the provisions of sub-section (3), the Central Vigilance Commissioner 
or any Vigilance Commissioner shall be removed from his office ooly by order of the President 
on the ground of proved misbehaviour or Incapacity after the Supreme Court, on a reference 
made to it by the President, has, on inquiry, reported that the Central Vigilance Commissioner 
or any Vigilance Commissioner, as the case may be, ou;ht on such ground be removed. 

(2) The President may suspend from office, and if deem necessary prohibit also from 
attendilll the ofrlee during Inquiry, the Central Vigilance Commissioner or any Vigilance 
Commissioner in respect of whom a reference has been made to the Supreme Court under 
sub-section (1) until the President has passed orders on receipt of the report of the Supreme 
Court on such reference. 

s 

10 

(3) Notwithstanding anything contained in sub-section (1). the President may by order 
remove from office the Central Vigilance Ccmmissioner or any Vigilance Commissioner if the I S 
Central Vigilance Commissioner or such Vigilance Commissioner. as the case may be.-

(a) is adjudged an insolvent; or 

(b) has been convicted of an offence which. in the opinion of the Central 
Government. involves moral turpitude; or 

(c) engages during his term of office in any paid employment outside the duties 20 
of his office; or 

(d) is. in the opinion of the President. unfit to continue in office by reason of 
infirmity of mind or body; or 

(e) has acquired such financial or other interest as is like!y to affect prejudidally 
his functions as a Central Vigilance Commissioner or a Vigilance 2~ 

Commissioner. 

(4) If the Central Vigilance Commissioner or any Vigilance Commissioner is or 
becomes in any way. concerned or interested in any contract or agreement made by or on 
behalf of the Government of India or participates in any way in the profit thereof or in any 
benefit or emolument arising therefrom otherwise than as a member and in common with )0 

the other members of an incorporated company. he shall. for the purposes of sub-section 
(1). be deemed to be guilty of misbehaviour. 

7. The Central Government may. In consultation with the Commission. make niles 
with respect to the number of members of the staff of the Commission and their conditions of 
service. 35 

CHAPI'ER III 

fuNCTIONS .-.ND POWERS OF 'mE CENTRAL VIGILANCE COMMISSION 

8. (1) The functions and powers of the Commission shall be to-

(a) exercise superintendence over the functioning of the Delhi Special Police 
Establishment insofar as it relates to the investigation of offences alleged 
to have been committed under the Prevention of Corruption Act. 1988 or an 
offence with which a public servant lpeClIied In sub-sectlon (2) may. under 
the Code of Criminal Procedure. 1973 be charged at the same trial; 

40 

(b) atve dlrectIc.- to the DelhI SpedaI Pollee Est8bIIIbmeat for the pu~ of 
~tbe ....,.....,."elltnlltedtolt undersulHectlon(l, oI-=dou 
4 of the DelhI SpecW Police EON ......... Ad., 19-46: 

49 of 1988 

2 of 1974. 

4~ 

S of Jo946 
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s 
PI.rided ........ ~dIe....-ntl ... h--'deIoct ....... ... 
(a) ...... cIredIoI.uader ......... C ....... IeIog ........ exerdIe 
powers ID lUCIa ............ to require the DelhI SpecIal Pollee 
Ett ........... tolln ...... or __ fllaayCMeID ........ ....-r. 

(c) inquire or cause an inquiry or investi,ation to be made on a reference made 
by the Central Government wherein it is alleaed that a public servant bema 
an employee of the Central Government or a corporation established by or 
under any Central Act. Government c:ompInY.1Ociety and any local authority 
owned or controlled by that Government. hu commiued an offence under 
the Prevention of Corruption Act. 1988 or an offence with which a public 
servant may. under the Code of Criminal Procedure. 1973. be cbar,ed at the 
same trial; 

(d) inquire or cause an inquiry or investi,ation to be made into any complaint 
against any official belonging to such category of officials specified in sub-
section (2) wherein it is alleged that he has committed an offence under the 
Prevention of Conuption Act. 1988 and an offence with which a public 
servant ...... In IUb4ec:tIon (2) may. under the Code of Criminal ProcedLft, 
1973 be charged at the same trial; 

(e) review the progress of investigations conducted by the Delhi Special Police 
Establishment into offences alleged to have been committed under the 
Prevention of Conuption Act. 1988 or the public servant may under the Code 
of Criminal Procedure. 1973 be charJed at the same trial; 

(0 review the progress of applications pending with the competent authorities 
for sanction of prosecution under the Prevention of Corruption Act. 1988 ; 

(s) tender advice to the Central Government. corporations established by or 
under any Central Act, Government companies, societies and local authorities 
owned or controlled by the Central Government on such mauera u may be 
referred to it by that Government, said Government companies societies and 
local authorities owned or controlled by the Central Government or otherwiIe; 

(h) exercise superintendence over the vigilance administrative of the various 
Ministries of the Central Government or corporations established by or under 
any Central Aa. Government companiea, societies and localauthoritiel owned 
or controlled by that Government: 

ProYIded .......... CiIIIItaJDed InthkcJa.e ..... be ...... to aUIhartIe 
tbe Commlaalon to exercise auperlntenclcnee onr tbe Vllilanee 
admlnlltradon In • manner not collllatent with the dIrectIoaa nIatID& te 
vI&JIanc:e lD8tten .... eeI by'" Government and to confer power upon the 
CommiIIIon to iIaue cIrec:dona reIadDt to any policy ........ 

(2) The persons referred to in clause (d) of sub-section (l) are u 101IowI:-

40 (a) memberl of All-India Services aerving in connection with &he attain of &he 
Union and Group 'A' offac:ers of the Central Govenunent; 

(b) such level of offteerl of &he corporationa eatabliJbed by « under any Central 
Act. Government companies. lOCietiel8ftd other local authoritieI. owned or 
conII'OIIed by the CennI (Jova ,unent, • dill Oovemmelit may, by notific.aion 

45 in &he OffICial Oueae. apec:ify in this behalf: 

Provided that till such time • notifICation is iuued under this cl .. , all officen of the 
said corpoI ationa, companies. lOCietiei 8ftd local authorities IhaJI be deemed to be the 
persons referred to in cIauIe (cD of aub-aection (I). 
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9. (1) The proceedings of the Commission shall be conducted at its headquarters. 

(2) The Commission may. by unanimous decision. regulate the procedure for transaction 
of ita business as also allocation of its business amongst the Central Vigilance Commissioner 
and other Vigilance Commissioners. 

(3) Save .. provided In IUb-eedion (Z), ell busIneB of the CommlMloQ shall, .. far as ~ 

poIIIbIe. be tnnIIIded unanimously. 

( .. ) Subject to provlliona of lUb-sec:tion (3), If the Central V.Oance Commissioner 
and other Vigilance Commissioners dlfl'er In opinion on any matter, lUeh matter shall be 
dedded aecordlna to the opinion of the ~orIty. 

(5) The Central Vigilance Commissioner. or. if for any reason he is unable to attend 10 
any meeting of the Commission. the senior-most Vigilance Commissioner present at the 
meeting. shall preside at the meeting. 

(6) No act or proceeding of the Commission shall be invalid merely by reason of-

(a) any vacancy in. or any defect in the constitution of. the Commission; or 

(b) any defect in the appointment of a person acting as the Central Vigilance I ~ 
Commissioner or as a Vigilance Commissioner; or 

(c) any irregularity in the procedure of the Commission not affecting the merits 
of the case. 

10. (1) In the event of the occurrence of any vacancy in the office of the Central 
Vigilance Commission by reason of his death. resignation or otherwise. the President may. by 
notification. authorise one of the Vigilance Commissioners to act as the Central Vigilance 
Commissioner until the appointment of a new Central Vigilance Commissioner to fill 
such vacancy. 

(2) When the Central Vigilance Commissioner is unable to dishcarge his functions 
owing to absence on leave or otherwise. such one of the Vigilance Commissioners as the 
President may. by notification. authorise in this behalf. shall discharge the functions of the 
Central Vigilance Commissioner until the date on which the Central Vigilance 
Commissioner resumes his duties. 

11. The Commission shall, while conducting any inquiry referred to in clauses (b) and 
(c) of sub-section (1) of section 8, have all the powers of a civil coun trying a suit under the 
Code of Civil Procedure, 1908 and in panicular, in respect of the following matters, namely:-

(a) summoning and enforcing the attendance of any person from any pan of 
India and examining him on oath; 

(b) requiring the discovery and production of any document; 

(c) receiving evidence on affidavits; 

(d) requisitioning any public record or copy thereof from any coun or office; 

(e) issuing commissions for the examination of witnesses or documents; and 

(I) any other matter which may be prescribed. 

11. The Commission shall be deemed to be a civil court for the purpoaes of section 195 

20 

2S 

30 
5 of 1908 

3S 

and a.pter XXVI of the Code of Criminal Procedure, 1973 and every proceeding before the 40 2 of 1974 
Commiaaion shall be deemed to be a judicial proceedins within the meanina of sections 193 
and 2281nd for the purposes of section 196 of the Indian Penal Code. 
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13. ~ expenses of the Commission. including any salaries. allowances and pensions 
payable to or m respect of the Central Vigilance Commissioner. the Vipance Commillionen, 

5 Secretary and the staff of the Commission. shall be charled on the ConIolidlled Fund of 
India. 

1_,--01 
C_llliow 
.becMrpd 
011 .... 
C-, ...... ,..,01 ..... 

14. (I) It shall be the duty of the Commission to present annually to the Preaiclem a A .......... 
report as to the work done by the Commission within six InOIIths 0' the ... oldie ,.,. 
under report. 

10 (2) The repon referred to in sub-section (I) shall contain a sepa...ae pIIt on the 
functioning of the Delhi Special Police Establishment in so far as it relaaes to sub-section 

Z5 of 1946. (1) of section 4 of the Delhi Special Police Establishment Act. 19<t6. 
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(3) On receipt of such report. the President shall cause the same to be laid belen uch 
House of Parliament. 

CHAPTER V 

·MISCELUNEOUS 

I S. No suit, prosecution or other legal proceeding shall lie againll the Commiuion. the 
Central Vigilance Commissioner, any Vigilance Commissioner. the Socrewy or against lI'Iy 
staff of the Commission in respect of anything which is in good faith done or intended to be 

20 done under this Act. 

16. The Central Vigilance Commissioner, every Vigilance Commissioner, the Secret.y 
and every staff of the Commission shan be deemed to be a public set'\'ant within the mean,", 

045 of 1860. of section 21 of the Indian Penal Code. 

17. (1) The repon of the inquiry undenaken by any agency on a reference made by the 
25 Commission shall be forwarded to the Commission. 

(2) The Commission shall, on receipt of such report and after taking Into conaidtnaion 
any other factors relevant thereto. advise the Central Government and corporations 
established by or under any Central Act. Government campania. lOCied. aad local 
authorities owned or controlled by that Government, u the cue may be. u to the furtt.r 

30 course of action. 

(3) The Central Government and the corporations established by or under any Central 
Act. Government companies. societies and other local authoritlel owned or controlled by 
that Government, • the cue may be. shall consider the advice of the Commluion and IIIre 
appropriate action: 

3 5 ~vided that where the Central Government, any corpcntion a&abIiIhed by or 
under any CenIraI Act. Govenunent company. lOCiecy or local audIortty owned or CIOIIII'OIIed 
by the Central Oo¥emment. u the cue may be. cIoea not .. with the advice c( Ihe 
Commiuion. it ...... for ........ to be recorded in writins. commune. ......... to .... 
Commission. 

ProtecilOll of 
IlClIon .... .. 
,,, acMIII f .. . 

Cell." 
Yilftanct 
c:o..NwiGw. 
Y1tillnol C-, ___ 

IIId ...n_ 
be 
puIIIlc 
..,VIIIII. 

Report 01., .. I" .... 
011 referw .. 

'" C_luiow .... f_ ..... _ 
III., 
C_ ...... 
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11. The Conuniuion may call for reports, returns and statements from the Central 
Government or coporatiom established by or under any Central Act. Govemmentcompanies, 
societies and OCher local authorities owned or controlled by that Government so as to enable 
it to exercise general supervision over the vigilance and anti-corruption work in that 
Government and in the said corporations. Government companies. societies and local s 
authorities. 

19. • • • * * 
20. The Central Government shall, in making any rules or regulations governing the 

vigilance or disciplinary matters relating to persons appointed to public services and posts 
in connection with the affairs of the Union or to members of the All-India Services, consult 10 
the Commission. 

21. (1) The Central Government may, by notifacation in the Official Gazette, make rules 
for the purpose of carrying out the provisions of this Act. 

(2) In particular, and without prejudice to the generality of the foregoing power. 
such rules may provide for all or any of the following matters, namely:- IS 

(a) the number of members of the staff and their conditions of service under 
section 7. 

(b) any other power of the civil court to be prescribed under clause (0 of 
section 11; and 

(c) any other matter which is required to be. or may be, prescribed. 

22. (1) The Commission may, with the previous approval of the Central Government. 
by notification in the Official Gazette, make regulations not inconsistent with this Act and 
the rules made thereunder to provide for all matters for which provision is expedient for the 
purposes of giving effect to the provisions of this Act. 

20 

(2) In particular, and without prejudice to the generality of the foregoing power. 25 
such regulations may provide for all or any of the following matters. narnely:-

(a) the duties and the powers of the Secretary under sub-section (4) of 
section 3; and 

(b) the procedure to be followed by the Commission under sub-section (2) of 
section 9. 30 

23. Every notification issued under clause (b) of sub-section (2) of section 8 and every 
rule made by the Central Government and every regulation made by the Commission under 
this Act shall be laid, as soon as may be after it is issued or made, before each House of 
Parliament, while it is in session. for a total period of thirty days which may be compri!led in 
one session or in two or more successive sessio~ and if, before the expiry of the session 
immediately followinS the session or the successive sessions aforesaid, both Houses agree 
in making any modification in the notification or the rule or regulatin, or both Houses agree 
that the notification or the rule or regulation should not be made. the notifteation or the rule 
or regulation shall thereafter have effect only in such modified form or be of no effect, as the 
cue may be; 10, however, that any such modifICation or annulment shall be without prejudice 
to the validity of anything previously done under that notiftCation or rule or regulation. 

U. (1) If any difficulty arises in livina effect to the provisions of this Act, the Central 
Government may, by order, not inconsistent with the provisions of this Act. remove the 
diffICUlty: 

40 

Provided that no such order shall be made after the expiry of a period of two yeus from 4 ~ 
the date of commencement of this Act. 
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(2) Every order m8de ... this section shall. II soon II may be after it is made, be laid 
before eKh House of Parliament. 

15. With effect from the constitution of the Convniasion under IUb-Iecdon (1) of 
section 3. the Central VilillllCe Commission set up by the ReIOIution of the Government of 

5 India in the Minisuy of Home Affairs No. 'lAflI64-A VD dilled the 11th Febnary. 1964 o..tIer 
refemd to in this section u the eaistina ViailMce Commiuion) .... U. in 10 f •• ill funcdonI 
are not inconsistent with the provisions of this Act. continue to dilchlrp the said func:tionI 
and.-

ell all actions and decisions taken by the ViJilance Commisaion in 1O,...such 
1 0 actions and decisions are relatable to the functions of the Commilaion 

constituted under this Act shall be deemed to h.ve been taken by the 
Commission. 

(b) all proceedings pending before the Vililance Convniuion. in 10 f •• such 
proceedings relate 10 the functions of the Convniuion, .... 11 be deemed 10 

1 S be transferred to the Commission and shall be dealt with in accordance 
with the provisions of this A,ct. 

(c) the employees of the Vigilance Commiuion shall be deemed 10 have become 
the employees of the Commission on the same terms and conditions. 

(d) all the assets and liabilities of the Vililance CommillJon ..... 1 be InnIferred 
10 to the Commission. 

42 of 1999 Z6. Notwithstanding anything contained in the FGreip ExchanJe M·n •• ' .... Act. 
1999 or any other law for the time being in forc::e.-

(a) the Central Government shall appoint a Director of Enforcement in the 
Directorate of Enforcement in the Mini.try of Pinance on the 

25 recommendation of the Committee consistina of-

30 

(i) The Central Vigilance Convnissioner 

(ji) V .... aace Comm ..... n 

(iii) Secretary to the Government of India-in-c:hap 
of the Ministry of Home Affain in the Central 
Gov«nment 

(iv) Secretary to the Government of India in-charp 

- Member; 

of the Ministry of Penonnel in the Central - Member; 
Government 

(v) Secretary to the Government of India in-ch8rp 
of the Depwiment of Revenue. Minillry of - Manber. 
Finance in the Central Ooval_nealt 

(b) _hUe makin, a recomlMlMIadOD, tile C ... lUee ..... take .. .. 
coollideradoa die ~ aad ...,..... fill .................. ,.. 
1p114·. '; 

.. 0 (c) no penon below the rank of AddidonII Sec:ngy eo die Gov ....... 01 India 
ahaIl be eliaibJe for appoinbnenl. a DtrecIOr 01 EnfoIcement; 

(d) a Ditector of EnfOicement shall c::ondaue 10 bold office for a period 01 not ... 
than two yeen from the elite on which he __ oIfice; 

(e) a Dira::Ior 01 Enf~ shall not be lrIIIIferrat except wiIh Che ..... ioUI 
.. , c::onteaIt of Ihe CommiUee referTed lO,in cIauIe (G),' 

rroylliou 
.... tift. eo 
.. I."", 
v ...... 
Comeluioft. 

AfIpoi ........ 
etc., 01 
olflcera 01 
Dlract.ate 
of 
1,,1_ ..... 
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(fl the Committee referred to in clause (a) shall. In consultation with the Director 
orE .. rorcement. recommend officers for appointment to the posts above the 
level of the Deputy Director of Enforcement and also recommend the extension 
or cunailment of the tenure of such offie ers in the Directorate of Enforcement; 

(gJ on receipt of the recommendation under clause (jJ. the Central Government 5 
shall pass such orders as it thinks fit to give effect to the said recommendation. 

27. In the Delhi Special Police Establishment Act. 1946,-

(a) after section 1. the following section shall be in~cned, namely:--

"1A. Words and expraaioIW"" herein and not defined but defined In the 
Central Vigllanre Commission Act. 2000. shan have the meanings. I 0 
respectively. _gned to them in that Act ... : 

(b) for section 4. the following sections shall be substituted, namely:-

"4. (J) The superintendence ofthe Delhi Special Police Establishmenl in so far 
as it relates to investigation of offences allcgl'd to have been committed 
under the Prevention of Curruption Act. 1988. shall vcst in the I ~ 49 of 198b 

Commission. 

(2) Save as otherwise provided in sub-section (I J. the superintendence of 
the said police establishment in all other matters shall vest in the Central 
Government. 

(3) The administration of the said police cstablishment shall vcst in an 
officer appointed in this behalf by the Ccntral Government (hereinaftcr 
referred to as the Director) who shall excrcise in respect of that police 
establishment such of the powers exercisablc by an Inspector-General 
of Police in respect of the police force in a Statc as the Central 
Government may specify in this behalf. 

4A. (J) The Central Government shall appoint the Director on the 
recommendation of the Committee consisting of-

(a) the Central Vigilance Commissioner Chairperson; 

0,) ViaUanc:e Commissioners Memben: 

(c) Secretary to the Government of India in-
charge of the Ministry of Home affairs in 
the Central Government - Member; 

(d) Secretary to the Government of India in-
charge of the Ministry of Personnel in 
the Central Government - Member. 

(1l While making any recommendation under sub-section (1). the 
Committee shan take into consideration the views of the outaoin& 
Director. 

(3) The Committee shall rec:ornmend a panel of officers--

20 

2~ 

30 

35 

(a) on the basis of seniority. integrity and experience in the 40 
investiaation of anti-corruption cases; and 

(b) chosen from arnonpt officers belonging' to the Indian Police 
Serviceconatituted underthe All-India Services Act, 1951. 51 of 1951. 

for bema considered for appointment as the Director. 



5 

10 

48. (t) 

II 

The Director shalL notwithst8nding an)'thins 10 the contrIry contained 
in the rules relatina 10 his conditions of service, continue 10 hold office 
for a period of 1101 less than two years from the date on which he 
assumes office. 

(Z.) The Director shall not be lJ'InSfened except with the previous consent 
of the Committee referred to in sub-section (1) of section 4A. 

4C.(t) The Committee referred to in section 4A shall, after consultin, the 
Director, recommend officers for appointment to the posta of the level 
of Joint Director and above and also recommend the extension or 
cunailment of the tenure of such officen in the Delhi Special Police 
Establishment. 

T_ 8IICI 
ConditioN of 
Servlot of 
Director. 

Appolntm"'t 
for POila of 
Joint Director 
8IICI above, 
ex .... lionand 
curtailment of 
their tenuN, 

(2) On receipt of the recommendation under sub-section (1), the Central etc. 

15 

49 01 19K!!. 

20 

Government shall pass such orden IS it thinks fit 10 8ive effect 10 the 
said recommendation. 

(c) after section 6. the IoIlowinalCdlon IIhalI be llllerted. nameIy:-

6A. (1) The Delhi Special Pollee Eltabllshment IIhaII DOt coaduet any inquiry 
or lnvest!aatlon Into any otrenc:e allCReei to have been committed uDder 
the Prevention olCornlpdon Ad. 1988 except with the Pft"IouIIIfIPI'O"" f1I 
the Central Government where SlIm .... adon rei .. l0,-

W the anpIoyees fIIthe Central Gova nment oIthe level 01 JoIm Secnar)' 
and above; and 

(b) such omcers as are appointed by the Central Government In 
corporations estabUIhed by or under any Central Ad, Govenunent 
companies. societies and local authorldea owned or controlled by that 
Gcmnunem. 

(2) Notwlthstandln& anythina contained In lub-seetlon (I), DO IUCh ..,.,roval 
shall be necessary lor eua lnvolvlna arrest or a penon on the IpOt on the charp 01 
accepting or attempting to aeeept any Iratlnatlon other than qal remuneration 
referred to In clause (c) oltheExp/lutlltiDn to ledion 7 01 tile Prevention oICorruption Act, 

49 of 1988. :lO 1988.". 

28. (I) The Government of India in the Ministry of Personnel, Public Grievances and R..-I IIId 
Pensions (Depanment of Personnel and Training) RcllOlulion No. 371 120/99· A VD·Ill, dated •• vl",. 

the 4th April. 1999. is hereby repealed. 

(2) Notwithstandin8 such repeal and the cesser of operatiOR of the Central Viailance 
Ord. 4 of 35 Commission Ordinance, 1999, anythinsdone or any action taken under the aid Resolution 
1999. and the said Ordinance includinS the appointments made and other actiona taken or anythin, 

done or my action taken or any appointment made under the Delhi Special Police EstabtiIhrneN 
2S of 1946. Act, 1946 and the Foreign Exchange ReSuiation Act, 1973 u amended by the Mid Ordi~ 
46 of 1973. shall be deemed to have been made or done or taken under thil Act or the Deihl Special 

40 Police Establislunent Act, 1946 and the Foreisn Exchanse Resulltion Act, 1973 u if the 
amendments made in those Acts by this Act were in force at all rnateriallimea. 

SOIEDlJl.E 

(S« section 5(3)) 

Form of oaah or affinMtion 10 be made by the Central Viailance Commillioner or 
45 VisiJance CommiIIioner.-

"I. A.B., h8vina been appoinIed Central ViFlInce Commiuioner (or 
Viailance Commislioner) of tbe Central Vi,ilance Commi .. ion do 
IWClr iD tbe Dupe of God that I will bear true faith and 

...... '1 IfI'Inn. 



12 , 
allegiance to the Constitution of India as by law established, that I will uphold 
the sovereignty and integrity of India, that I will duly and faithfully and to the 
best of my ability. knowledge and judgement perform the duties of my office 
without fear or favour. affection or ill-will and that I will uphold the constitution 
and the laws.". S 



.....". 
As bmoDuaID IN LoIt SABHA 

ON ZO DIcDaa, 1999 
.. No. 137 filii 9ft 

THE CENTRAL VIGILANCE COMMISSION BILL. 1999 

ARRANGDIENT OF CLAUSES 

CLAusa 
1. Short title. 
2. Definitions. 

CHAPI'ER I 
Pua.aaN.uv 

CHAPTER n 
1'HI CDmAL VIOILANa CONNIIIION 

3. Constitution of Central Vl,lIenee Commillion. 
... Appointmenl of Central Vi,i1enee Commlulo..- and Vi,i1enee Conunialonen. 
5. Tenna Ind ott. conditlona of ..-vice of Central Vllfluce CommIaioMr. 
6. RIInOYIl of CaMnI Vi,lIenee ComnUIIIoner Ind Vi,lIenee CommiuloMr. 
7. Power 10 make ruIea by Central Oovemmena for Ilaff. 

CHAPTER m 
FuNcnoNa AND POWDS OF CDn'RAL VIOILANCI ~ 

S. Functiona Ind powen of Central Vi,i1enee Commi .. ion. 
9. Proceedinp of Commillion. 

10. Vi,ilance Commillioner 10 Kl .. Central Vililance Commillioner in certain cil'CUlllltMCel. 
11. Pow« malin, 10 inquiriel. 
12. Proceedinp before Convnillion 10 be judicial proc:eecIinp. 

CHAPTER IV 

ExPINsa AND ANNUAL UPOIT 

13. Expenaes of CommiIIlon 10 be charpd on the ConIolidaled Fund of India. 
1... Annual report. 

CHAPI'ER V 

Malca.u.MIIOUI 

15. ProIeetion of Kllan laken In ,ood flith. 
16. Central Vi,lIenee Commillioner. VI,lIance Commillioner Ind staff 10 be public ..-vania. 
17. Report of any inquiry made on reference by Commi .. ion 10 be forwarcled to &hat 

Conanlulon. 
IS. Power to call for Information. 
19. Power 10 live dlrectiona. 
20. ConIuhation with Commillion In certain matterI. 
21. Pow. 10 make NIeI. 
22. Pow.to ............... 
23. Nodfic8daD. rule, etc.. 10 be laid before Part ..... 
2-4. Pow. 10 .....,.. dIIficuIdeL 
25. Prvwisioaa ...... w ..., VIJiI8nce Cwmdllion. 
26. AppoinIaaIII. etc.. of omc.. of DiNc:torIIe of Eaf~ 
27. Ana " •• of Ad 25 of 19046. 
1.1 ............... 

11IE SCHEDULE. 

13 



Shontitle. 

Deftnltions. 

As IN'I1tODUCED IN Late SASH" 
ON 20 l>F.cEMBPJt, 1999 

Bill No. 137 of 1999 

THE CENTRAL VIGILANCE COMMISSION BILL, 1999 
A 

BILL 
to provide for the constitution of a Central Vigilance Commission to inquire or cause 

inquiries to be conducted into offences alleged to have been committed under the 
Prevention of COrTllf'tion Act. 1988 by cef1Qin categories of public servants of the 
Central Government. corporations established by or under any Central Act. 
Government companies. societies and local authorities owned or controlled by the 
Central Government and for matters connected therewith or incidental thereto. 

BE it enacted by Parliament in the Fiftieth Year of the Republic of India as follows:-

CHAPTER I 
PRWMINARY 

1. This Act may be called the Central ViSiiance Commission Act. 1999. 

%. In thia Act. unless the context otherwise requires.-

(a) "Central Visilance Commissioner" means the Central Visilance Commialioner 
appolnled under sub-lClCtion U) of section .. ; 

(b) "Commission" means the Central Viailance Commiasion constituled under sub-section 
(1) of IOCtion 3; 

s 

(c) "Delhi Special Police Establishment" means the Delhi Special Police Esaablilhment 10 
c:onadtuled under sub-section (1) of aection 2 of !he Delhi Special Police ElllbliIhment Act. 
1946; 15ofl~. 

W) .pMCn'bed" meana pnICribed by NIeI nIIde under Ihia Act; 

C.) -VIaiIance CommiakJnw- ..... a Viall ... CommiIIioMr IppOinIed under IUb-
..... (1) of I8Ction 4. 15 

14 
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CHAPTER II 
THE C!:N'IuL VIOIlANCE COMMIIIION 

3. (1) There shall be conatilUled a body to be known u the Cenlral VlJilanoc CoIIIntIaion 10 
exercise the powers confernd upon. and to perform the functions wiped to it under thi. Act and 
the Central Vi.ilanc:e Commiaion conatituted under aub-1eCtion (I) of section 3 of the Cenlral 
Vi.ilance Commission Ordinance. 1999 which ceued to operate. and continued under the 
Government of India in the Ministry of Personnel. Public GrievIftOCl and Penaiona (Depanment of 
PenonneJ and Train!nal Resolution No. 371120199-AVD-1ll dated the «II April. 199911111' be 
deemed to be the Conunission constituted under this Act. 

(2) The Commission shall consist of-

(0) a Cenlrll Vi.ilanc:e Commissioner 

(h) not more than four Vi.ilance Commluioners 

Chalrpenon; 

Members. 

0) The Cenlral Vi.ilance Commissioner and the Vililance Commluionen shall be appointed 
from amon.st perso_ 

1 S (0) who have been or are in an AII·lndia Serv. or in any civil lin Ice of the Union or in 
I civil post under the Union having knowled&e and experience in the matten relati", 10 
vigilance. policy making and administration including police adminlamtlon; and 

(h) who have held office or are holding office in a corporation eIlablilhed by or under 
any Cenlrll Act or a Go\'ernment company owned or controlled by the Central Government 

20 and persons who hive eJlportise and experience in finance includi", iftlUf'lnc:e and bulkl",. 
Ilw. vigilance and inveati,ationa: 

Provided that, from amongst the Central Vililance Commissioner and the Villlanc:e 
Commissioners. not more than three persona shall belon, to the CIlC,ory of penona referred 
to either in clause (0) or clause (b): 

25 Provided further that while appoinlin, the Cenlrll Vi.i1anc:e Convniuioner or the other 
Vigilance Commissioners. the Central Government shall ensure that they do not belon, to 
the same service or CIlC.ory of penon referred to either in c1luae (a) or cllUlC! (h). 

(~ The Cenlrll Government shall appoint a SecreIary to the Commluion on auc:h IeI'IIII and 
conditions IS it deems fit to exercise auc:h powers and dlJc:hqe IUd! duties u the Commluion may 

JO by regulations lpeCify in this behalf. 

(5) The Cenlrll Viailance Commissioner. the other Vi,lIance Commlulonen and the Secnury 10 
Ord ... of the Commluion appointed under the Cen ..... Vi,ilance Cornmiuion Ordinance. 1999 or the ReIolution 
1999. of the Government of India in the Ministry of PenonneJ. Public GrievIftOCl and Penaiona (Department 

of Personnel and Trainin" Re80lution No. 371120199-AVD-ID deled the ... April. 1999 shall be 
35 deemed to have been appointed under thil Act on the same temu and conditiona includlnl the term of 

office subject to whidllhey were 10 appointed under the &aid Ordinance or the R_ution. u the cue 
may be. 

bpiaNJlioft.-FOIIhe ~ of this IUb-IClion, the .... ion -1CIm of office" ..... 1 be CICIIIIINaI 
u the term of office with effect from the cIa&e the CenlrII Vllilanc:e Commluloner 01 any VlJilance 

<to Commissioner hu enlered upon his ofrlCe and continued u auc:h under tltls Act. 

(6) The headquIrten of the Commiuion shall be at New Delhi. 

4. (I) The Central VJIiIance CommiIIioner and the Vllilance CommJIaionIn IbaII be IfIIIOInIed by 
the President by wamna under hil hand and .... : 

Provided that every appoinlment under thil lub-1eCtion Ihall be made after obcalnl", the 
45 I«XN.D.Midation of a Commiaee CIOftIiIdnI of-

(1,) die Muu.. of Home I.ffain Mentbef; 
(c) the Leader or the 0pp0Iiti0n in die tto..e or the People - ....... . 

ElrplrnrJItiM.-Por ............. of ddI ......... -Ihe L.-dar of the 0" ...... the .... 
50 of die PeopIe- ........... aolUdl .......... a.... 10 ......... iadude .......... 01 ....... 

.... poup In oppoeldoa of .... Ooww._ in Ihe Howe of .... PeapIe. 
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(2) No appointment of I Central Vigilance ConunilSioner or I Vigilance Conuniasioner shall 
be invalid merely by reuon of any vacancy in the Committee. 

S. U) Subject to the proviliona of IUb-sections 0) and (4). the Central Viailance Commissioner 
shall hold office for I t.enn of four years from the date on which he enters upon his office or till he 
attains the age of sixty-five years, whichever is earlier. 

(2) Subject to the provilions of sub-sections 0) and (4). every Vigilance Commissioner shall 
hold office for a tenn of three years from the date on which he enters upon his office or till he 
attains the Ige of sixty-five years, whichever is earlier. 

0) The Central Vigilance Commissioner or I Vigilance Commissioner shall. before he enters 

5 

upon his office. make and subscribe before the President. or some person appointed in that behalf 10 
by him, an oath or affinnation according to the fonn set out for the purpose in the.Schedule to this 
Act. 

(4) The Central Vigilance Commissioner or a Vigilance Commissioner may, by writing under 
his hand addressed to the President. resign his office. 

(5) The Central Vigilance Commissioner or a Vigilance Commissioner may be removed from I 5 
his office in the manner provided in section 6. 

(6) On ceasing to hold office. the Central Vigilance Commissioner and every other Vigilance 
Commissioner shall be ineligible for-

(a) reappointment in the Commission: 

(b) any diplomatic assignment, appointment as administrator of a Union territory and 20 
such other assignment or appointment which is required by law to be made by the President 
by warrant under his hand and seili. 

(7) The salary and allowances payable to and the other conditions of service of-

(a) the Central Vigilanc{' Commissioner shall be the ~ame as those of the Chainnan of the 
Union Public Service Commission; 25 

(b) the Vigilance Commissioner shall be the same as those of a Member of the Union Public 
Service Commission: 

ProviueJ that if the Central Vigilance Commissioner or any Vigilance Commissioner is, at the time 
of his uppointment. in receipt of a pension (other than a disabilily or wound pension) in respect of any 
previous 5ervice under the Government of India or under the Government of a State, his salary in J(J 
respect of the service as the Central Vigilance Commissioner or any Vigilance Commissioner shall be 
reduced by the amount of that pension including any portion of pension which was commuted and 
pension equivalent of other form~ of retirement benefits excluding pension equivalent of retirement 
gratuity: 

Provided further that if the Central Vigilance Commissioner or any Vigilance Commissioner is, at 35 
the time of his appointment, in receipt of relirement benefits in respect of any previous service 
rendered in a corporation established by or under any Central Act or a Government company owned 
or controlled by the Central Government, his salary in respect of the service as the Central Vigilance 
Commissioner or, II the case may be. the Vigilance Commissioner shall be reduced by the amount of 
pension equivalent to the retirement benefits: 40 

Provided also that the salary, Illowanca and pension plyable to. and the other conditions of 
service of. the Central Vigilance Commissioner or any Vigilance Commissioner shall not be varied to his 
disadvantage after his appointment. 

6. (1) Subject to the provisions of sub-section 0), the Central Vigilance Commissioner or any 
Vigilance Commissioner shall be removed from his office only by order of the President on the 
ground of proved misbehaviour after the Supreme Coun. on a reference made to It by the President. 
has. on inquiry. reported that the Central Vigilance Commissioner or any Vigilance Commissioner, 
III the case may be. ought on such ground be removed. 

(2) The President may IUspeI\d from of rICe the Central Vigilance Commissioner or any Vigilance 

4S 

Commissioner in respect of whom I reference hili been made to the Supreme Court under sub- 50 
section (1) until the Preaident has passed orders on receipt of the repon of the Supreme Court on 
such reference. 
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U) Notwhhstandm,lII)1hinl contained in lUb-aectlon (I). !be PreaidenlIM1 br order ..... 
from office the Central VJaUance Comrniuion« or an)' VlJilance CommIuioner if the Central 
Viailmce Comml.uioner or sud! V1ailance Commluloner. u the cue may be,-

(II) is Idjudged an lnIoIvent; or 
5 (b) has been convided of an offence which. in the opinion of tho Cella Oo~ 

involves moral turpitude; or 

(c) enalles durina his term of offICe in any paid employment oullide the dudes of his 
office; or 

(d) is. in the opinion of the President. unfil to continue in OfflCC by reuon of iIlfinnity of 
I 0 mind or body; or 

(e) has acquired such financial or other interest u is likely 10 affect prejudicially his 
functions as a Central Vigilance Commissioner or I Vi,llanc:tl CommiIIIoner. 

(4) If the Centrll Vigilance Commissioner or any Vigilance Commissioner is or becoma In any 
way. concerned or interested in Iny contrICl or agreement made by or on behalf of !he Government 

I 5 of India or participates in any way in the profit thereof or In Iny benefll or emolument arls"" 
therefrom otherwise than as I member and in common with the other members of an incorporated 
company. he shall. for the purpoaes of sub-section (/). be deemed 10 be ,ullty of misbehaviour. 

7. The Central Governmenl may by rules make provIsions with reIpCICllu the number of members 
of the staff of the Commission and their conditions of servIce. 

20 CHAYJ'ER m 
FuNcnONS AND POwERS OF TIlE CEN'J1{AL VIOIu\NCl:: CoMMISSION 

8. (J) The functions and powers of the Commission shall be t~ 

49 of 1988. 25 
1 of 1974. 

(a) clIercise superintendence over the functioning of the Deihl Special Police EstabII.hmer.t 
insofar as it rei ales to the investigltion of offences Illeged to hive been committed under the 
Prevention of Corruption ACI. 1988 or an offence with which I public servanl may. under !he 
Code of Criminal Procedure. 1973. be charged at the lime: trial; 

30 
49 of 19118 
2 of 1974 

35 
49 of 1988 
2 uf 1974. 

40 
49 of 1988. 
20f 1974. 

49 of 1988. 

45 

(1,) inquire or cause an inquiry or investigation 10 be made on I reference made by the 
Central Government wherein it i. alle,ed thai I public IefVlnl being an cmplC"lyec of the 
Central Government or I corporation eatabllshed by or under any Central Act, Oovernment 
company. society and any local authority owned or controlled by that Government, hAl 
committed an offence under the Prevention of Corruption ACI, 1918 or an offence .. Ith 
which I public servant may, under the Code of Criminal Procedure. 1973. be c:twaed a' the 
same trial; 

(c) inquire or callie an inquiry or investilllion 10 be made into lilY compllint qainlt any 
official belongin, to IUch cateJOry of off!elala IpCIClfied in IUb-1CICIion (2) whenln It It 
alleged that he hu committed an offence under !he Prevention of Corruption Act. 1988 and 
an offence with which a public lefVant may. under the Code of Criminal Proc:edure. 1973, be 
charged It the aame trial; 

(d) review the pro,relll of invnti,&tions conducted by the Deihl Spec ill Police 
Estlblishment into offences alle,ed 10 have been commitled under the PrcvCfttion of 
Corruption Act, 1988 or the public lenant may under the Code of CriminIl Proc.dIn. 1973. 
be charaed at the aame trial; 

(e) review the pro,ral of applicallolll pendln, widt the competent aulhotit ... for 
aanction of prOIeCUlion under the Prw¥ention of Corrupdon Act, 1918; 

(f) tender Idrice 10 the Central Government. wrporadolll elllblilhed by or under 1111 
Central Act, Government compIIIleI. IOCiedeI and local IUIhortdel owned or controlled by 
the Central Government on IUCh matten • l1li)' be refemld to h by thIl ~ MId 
Government compIIliel. IOCiedeI and local IUIhoridea owned or canIroIled by tile c.tnJ 
ao.anmem or odawiae; 

(g) eun:ia ~ ovor Ihe viJiIuce Idmiailtntion of !he varioua ........ 
of the Central Go .......... or corporldonl eItIbIlthed by or ..... Ifty c.tral Act. 

. 00Y_ co., ... aodeeMI _ local eudIorl_ .,..... or coatrolled by diet 
Gov. IUiIllBDL 

,.,..., .... 
......"c.nnI 
Oovert ..... t 
ror ... 
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(,z) The penonI referred 10 in clauae (c) of sub-aeetion (1) are IS folloWI:-

• (Q) membera of All-India Servic:a aervina in connection with the affain of the Union IIId 
Group • A' offICeR of the Centra! Government; 

(1,) such level of offacers of the corporations established by or under any Central Act. 
Government companies. societies and other local aUthorities. owned or controlled by the 5 
Central Government. IS that Government may. by notification in the Official Gazette, specify 
in Ihis behalf: 

Provided that till such time a notification is iIsued under this clause, all officers of the said 
corporations, companies. societies IIId local authorities shall be deemed 10 be the persons referred 
to in clause (c) of sub-aeetion (1). 10 

9. (1) The proceedings of the Commission shall be conducted at its headquarters. 

(2) The Commission shall observe such rules of procedure in regard to the transaction of the 
business as may be provided by regulations. 

(J) The Central Vigilance Commissioner, or. if for any reason he is unable to altend any meeting 
of the Commission. the senior-most Vigilance Commissioner present at the meeting. shall preside I S 
at the meeting. 

(..t) No act or proceeding of the Commission shall be invalid merely by reason of-

(a) any vacancy in, or any defect in the constitution of, the Commission; or 

(b) any defect in the appointment of a person acting as the Central Vigilance Commissioner 
or as a Vigilance Commissioner; or 20 

(c) any irregularity in the procedure of the Commission not affecting the merits of the 
case. 

10. (1) In the event of the occurrence of any vacancy in the office of the Central Vigilance 
Commissioner by reason of his death, resignation or otherwise. the President may, by notification. 
authorise one of the Vigilance Commissioners to act as the Central Vigilance Commissioner until 
the appointment of a new Central Vigilance Commissioner to fill such vacancy. 

(2) When the Central Vigilance Commissioner is unable to discharge his functions owing 10 
absence on leave or otherwise. such one of the Vigilance Commissioners as the President may. by 
nOlification. authorise in this behalf. shall discharge the functions of the Central Vigilance 
Commissioner until the date on which the Central Vigilan('.e Commissioner resumes his duties. 

II. The Commission shall, while conducting any inquiry referred to in clauses (b) and (c) of 
sub·section (1) of section 8. have all the powers of a civil coun trying a suit under the Code of Civil 
Procedure. 1908 and in panicular. in respect of the following matters, namely:-

(a) summoning and enforcing the attendance of any person from any pan of India and 

2S 

30 

5 of 1908. 

examining him on oath; 3 S 

(b) requiring the discovery and production of any document; 

(c) receiving evidence on affidavits; 

(Ji) requisitioning any public record or copy thereof from any coun or office; 

(e) issuing commissions for the examination of wilnesses or documents; and 

If) any other matter which may be prescribed. 

12 •. The Commission shall be deemed to be a civil coun for the purposes of section 195 and 
Chapter XXVI of the Code of Criminal Procedure. 1973 and every proceeding before the Commission 
shall be deemed to be a judicial proceeding within the meoaning of sections 193 and ZZ8 and for the 
purposes of section 196 of the Indian Penal Code. 

CHAPTER IV 

EXPENSES AND ANNUAL ItD'ORT 

13. The expenses of the Commiuion, including any salaries, allowances and pensions payable 
to or in respect of the Central Vi,i1ance Commillioner. the Vigilance Commissioners. Secretari 
and the Iliff of the Commillion. shall be charpd on the ConIoIidaItd Fund of IndiL 

2 of 1974. 

4~ of 1860. 

4S 
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..... U) It shall be the cIuay of the Commiaion 10 pNIIftl annually 10 the Preaicleftla NpOIt alO A....a1lpOlt. 
the WOIt done by the ComnUaion. 

(Z) 1be report referred 10 In IUb-IIIClIon U) .!hall c:on&aIn a ...,... pan on Ihe functIonllta 01 
the Delhi Special Police Eatablilhment in 10 fit u it ....... 10 IUb-Iedion U) of .-ion .. of the 

2S of 1946. 5 Delhi Special Police Ealablishment Act. 1946. 

0) On receipt of such report. the President shall cauIe the 1liiie 10 be laIcI before -=II Houle of 
Parliament. 

CHAPl'ER V 

MISCElLANEOUS 

10 15. No suit. prosecution or other lelal proceedina ahalilie .. aillll the eommilalon, the CAntral 
Vililance Commissioner. any Viii lance Commillioner. the Secretary or ... aiNt any iliff 0I1he 
Commission in respect of any thin, which ill in aood faith done or intended to be done under .,lI, Act. 

16. The Central Vigilance Commillioner. every Viailance Commissioner. the Secretary and every 
45 of 1860. staff of the Commission shall be deemed to be a public servant within the meanina of IICdon 21 of 

IS the Indian Penal Code. 

17. (I) The report of the inquiry undertaken by any a,eney on a reference made by the Cornmialon 
shall be forwarded to the Commission. 

(2) The Commission shall. on receipt of such report and after lIkin, into CONiderllion any other 
factors relevant thereto. advise the Central Govemment and corporations .tabllihed by or under 

20 any Central Act. Govemment companies. societies and local authoritlel owned or controlled by thai 
Govemment. as the case may be. as to the further coune of action. 

(.1) The Central Govemment and the corporations established by or under any Central Act. 
Government companies. societies and other local authorities owned or controlled by thai Government. 
as the case may be. shall consider the Idvice of the Commwion and take appropriaIe action: 

25 Provided that where the Central Government. any corporation established by or under any Central 
Act. Government company. society or local authority owned or controlled by the Central Oovemment, 
as the case may be. does not agree with the advice of the Commillion. it may. for rNmN 10 be 
recorded in writing. communicate the same 10 the Commiuion. 

18. The Commission may call for reports. retums and statements from the Central Government 
30 or corporations established by or under any Central Act. Government compenlel. socicliel and other 

local authorities owned or controlled by that Govemment 10 u to enable II 10 ellel'Cille pneraI 
supervision over the vigilance and anti-corruption work in that Oovernment and in the Aid 
corporations. Govemment companies. societies and local authorities. 

19. The Commission shall from lime to time live directions to the Delhi Special Police 
JS Establishment for the purpose of diJchar,in, the responsibllily entrusted 10 it under aub-1OCt1on U) 

2S of 1946. of section 4 of the Delhi Special Police Establishment Act. 19~: 
Provided that the Commission shall no! exerciae its powers in IUCh a I1'IIInNr 10 U to ,.,..,. the 

Delhi Special Police Eltlblilhmenl 10 investipe or dilpole d a pIItiad_ cae only In a f**uIIr 
manner. 

40 20. The Cenlral Government shall. in makin, any rules or re,ulilions ,oveminl the v1lilance 
or disciplinary matter1 relatin, 10 penons appointed 10 public services and pOItIln connecdon with 
the affairs of the Union or 10 members of the All-India $enicel. conault and Commialnn. 

21. (J) The Central Government may. by nodfiadon in the Official Ouetle. make NIeI for the 
purpose of carryin, oul the proviJi<wa of Ibis Act. 

4S (2) In panicular. and without JRjudice 10 the aenerality of the forqoin, power. IUdI NIeI may 
provide for all or any of the followina mauen. name1y:-

(0) the number of members of the ItaIf aJd lheir conditiona of lefVice under Mel_ 7; 
(II) any other power of ~ civil court 10 be prMCribed uader clause (I') of ... II: and 
(.c) any other matter which il requited 10 be. or 1M)' be. pnIICIibed. 

Pill cde .. of ......... ......... 
0IanI 
Vla'IaacII ca. J 1_. 
~ 
Oa 1 IaAl 
...... 10 ... 
pabHc~. 

..... oIlIIY 
iIIcpiry .... 

011 ....... '" Camah.IOIIIO 
lie foe .1II'dId 10 
dill 
ca ...... iOll. 

CDM IlIlh ... ~ ........ -. .... .., ..... 
nils. 
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ZZ. (1) The Commission may. with the previOUI approval of the Central Government. by 
notification in the Official Gazette. make regulations not inconsistent with this Act and the niles 
made thereunder to provide for all malters for which provision is expedient for the purposes of 
giving effect to the provisions of this Act. 

(2) In particular. and without prejudice to the generality of the foregoing power. such regulations S 
may provide for all or any of the following matten. namely:-

(a) the duties and the powers of the Secretary under sub-section (4) of section 3; and 

(b) the procedure to be followed by the Commission under sub-section (2) of section 9. 
23. Every notification issued under clause (b) of sub-section (2) of section 8 and every rule 

made by the Central Government and every regulation made by the Commission under this Act 
shall be laid. as soon as may be after it is issued or made. before each House of Parliament. while 
it is in session. for a total period of thirty days which may be comprised in one session or in two 
or more successive sessions, and if, before the expiry of the session immediately following the 
session or the successive sessions aforesaid, both Houses agree in making any modification in the 
notification or the rule or regulation, or both Houses agree that the notification or the rule or 
regulation should not be made. the notification or the rule or regulation shall thereafter have 
effect only in such modified form or be of no effect, as the case may be; so, however, that any 
such modification or annulment shall be without prejudice to the validity of anything previously 
done under that notification or rule or regulation. 

24. (1) If any difficulty arises in giving effect to the provisions of this Act, the Central 
Government may, by order, not inconsistent with t~ , provisions of this Act, remove the difficulty: 

Provided that no such order shall be made after the expiry of a period of two yean from the date 
of commencement of this Act. 

(2) Every order made under this section shall, as soon as may be after it is made, be laid before 

10 

15 

20 

each House of Parliament. 25 

25. With effect from the constitution of the Commission under sub-section (1) of section 3. the 
Central Vigilance Commission set up by the Resolution of the Government of India in the Ministry 
of Home Affain No. 24n164-AVO dated the 11 th February, 1964 (hereafter referred to in this 
section as the ellisting Vigilance Commi~sion) shall, in so far as its functiuns are not inconsistent 
with the provisions of this Act, continue to discharge the said functions and,- 30 

(a) all actions and decisions taken by the Vigilance Commission in so far as such actions 
and decisions are relatable to the functions of the Commission constituted untler this Act 
shall be deemed to have been taken by the Commission; 

(b) all proceedings pending before the Vigilance Commission, in so far as such proceedings 
relate to the functions of the Commission. shall be deemed to be transferred to the Commission 35 
and shall be dealt with in accordance with the provisions of this Act; 

(d the employees of the Vigilance Commis.~ion shall be deemed to have become the 
employees of the Commission on the same terms and conditions; 

(d) all the assets and liabilities of the Vigilance Commission shall be transferred to the 
~mm~~.· ~ 

26. Notwithstanding anything contained in the Foreign E>.change Regulation Act, 1973 or any 46 of 1973. 
other law for the time beina in force.-

(a) the Central Government shall appoint a Director of Enforcement in the Directorate of 
Enforcement in the Ministry of Flnmce on the recommendation of the Committee c:onaisting 
of- 4S 

(j) the Central Viailance Commissioner Chairpenon; 

(JI) Secretary to rhe Government of India in-charp 
of the Ministry of Home Affairs in the 
Central Govea ,u.iiiIIt Member: 

(iiI) Secrewy to the Government of India in-charae SO 
of the MInIIuy 01 ....... 111 the c.....aGo •• ,_ ....... 
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(;.,) Secretary eo Ihe GoYemment or India ift.chIrIe 
oIlhe Dlplnmenl 01 Revenue. MWIIry 01 
Ymanc:e in the CenIrIl Go,,_ 

(11) no penon below the ..... of AddilionaJ Secretary 10 the 00\1 •• _ 01 ........... be 
S elillble for appointment u a DiNctor of EnfOR:lllMllt: 

(c) a DireclOr of Enfon:anen& shall continue ao hold office for a period of nol *albin 
tWo years from the dale on which he usumes offICe: 

(d) a Direcaor of Enforcement shall IlOl be lrInIfened excepe wida .... IftYIoua ~ 
of the Conuniltee referred ao In clauee (a); 

10 (e) the Conunittee ref.-red ao in c1aUJe (a) shall recommend offlcen for IppDincmenllO 

15 

20 

49 of 19811. 

25 

)0 

35 

~5 

61 of 19S1. 

the posts above the level of the Deputy Direc&or of Enforcement and aIIo n.:.mm..d Ihe 
extension 01 curtailment of the tenure of such offlC«S In the 0inIc&0rate of Enforcanent; 

V> on receipt of lhe recommendalion under clause (e). the Cenlral. Government .haIl 
pass sud! orders U il thinks fit ao live effect ao the uid rec:ommandalion. 

27. In lhe Delhi Special Police Establishmenl ACI. 19~.-

(a) after seclion I. !he following seclion shall be insened. namely:-

MIA. Words and expreaions used herein and nol defined but defined In Ihe Ceacral 
Vigilance Conuniaaion ACI. 1999. shall have the meanln ... ..apec:tively. auiped eo 
!hem in that Act."; 

(b) for section 4. the following secliOM shall be substituted. namely:-

"4. (1) The superintendenee of the Delhi Special Police Ea&8blilhment in 10'" U 
il relales 10 invesligalion of offences alleged 10 have beon committed under the 
Prevenlion of Corrupliun ACI. 19R8. shall vesl an Ihe Commillion. 

(2) Save as ()Iherwi~ provided in SUb.~lion (J). the superintendence of the aaid 
police establishment in all other mallen shall vesl in the Central Govemment. 

III The admini~tration 01 the uid police establishment shall vest an an officer 
appointed in this behalf by the Centrll GovemlTlf'nt (hereinafter referred to u the 
Director) who 'hall exercise in respect of that police establishment 5uch of the po ... 
e~ercisable by an Inspector·Generlll of Police in respect of the police force in a State u 
the Central Government may specify in this bMalf. 

4A. U) The Central Govemmentlhall appoint the Director on ~ recommendadon 
of the Commitlee consisting of-

(a) the Central Vigilance Commiuioner Cbairpenon; 

(b) Secretary to the Government of India in· 
charge of the Ministry of Home Afflin 
in the Central Government Member; 

(c) Secretary 10 the Government of India 
in-dlarae of the Ministry of Penonnel 
in the Central Government Member. 

(2) While making any recommendation under lUb-aeelion U), the CommIa.IhalI 
conaider the view. of the Director. 

U) The Committee IhaII recommend a pIIICI of officerJ-

(II) on the buis of leftiority. intqri!)' and ellperienc:e in Ihe InVGltiplion of 
anti-conupcion cueI; and 

(11) choIen from amonpl offteel'l belonlina to ehe Indian Police Service 
conatiCUled under the AII·lndia SerYic:ea Act. 1951. 

for being CONIdIr.cI for appointment II the Director. 

A_j_IIvI 
AellS 01 1M. 

Soaporltlllil __ _ 

and 
~ 
ofSpedai 
PUlice s..u __ 



Terms and 
conditions of 
lel'Vice of 
DireclOr. 

Appointment 
for poliS of 
Joint Director 
and Ibove. 
cXlCnlion and 
cunailment of 
their tenure. elC. 

Repeal and 
savina· 

22 

4B. (1) 'DIe Director shall, notwilhstanding anything to the contrary contained in 
the rules relating to his conditions of service, continue to hold office for a period of 
not lesa than two years from the date on which he usumes office. 

(2) 1be Director shall not be transferred except with the previous consent of the 
Committee refened to in sub-section (1) of section 4A. 5 

4C. (1) The Committee referred to in section 4A shall, after consulting the Director, 
recommend officers for appointment to the posts of the level of Joint Director and 
above and also recommend the extension or cunailment of the tenure of such officers 
in the Delhi Special Police Establishment. 

(2) On receipt of the recommendation under sub-section (1), the Central 
Government shall pass such orders as it thinks fit to give effect to the said 
recommendation. ". 

Z8. (J) The Government of India in the Ministry of Personnel, Public Grievances and Pensions 
(Depanment of Personnel and Training) Resolution No. 371/20199-AVD-1IJ dated the 4th April, 
1999 is hereby repealed. 

(2) Notwithstanding such repeal and the cesser of operation of the Central Vigilance Commission 
Ordinance, 1999, anything done or any action taken under the said Resolution and the said Ordinance 
including the appointments made and other actions taken or anything done or any action taken or 
any appointment made under the Delhi Special Police Establishment Act, 1946 and the Foreign 
Exchange Regulation Act, 1973 as amended by the said Ordinance shall be deemed to have been 
made or done or taken under this Act or the Delhi Special Police Establishment Act, 1946 and the 
Foreign Exchange Regulation Act, 1973 as if the amendments made in those Acts by this Act were 
in force at all material times. 

10 

15 

Ord. 4 of 
1999. 

20 25 of 1946. 
46 of 1973. 



11IE SCHEDULE 

&see IeCtioft SU)J 

Form of 0IIh or affirmaaioll to be mIde by the Central Viallance ConnIIaioMr or Vlallance 
Commillioner:-

"I. A.B .• havinl been appointed Central Vllilanee Commluloner (or Vi,nance 
Commiuioner) of the Central Vllilanee Commlulon do .... In the !WIle of God 

aoIemnI)' IIIIrm 
thai 1 will bear true faith and alleailnCe to Che ConatIIUlIon of india u by law ........... 
thai 1 will uphold Che 1OVWeIpl)' and InleJrity of india. II1II1 will duly Iftd fIhhfuU)' Iftd 10 
Che belt of my ability. kilo""" and judJment perform die dudeI of my omc. wIIhouI ,., 
or favour, atfecdon or III-will and II1II1 will uphold Ihe ConIdIudon lad ........... 



STATEMENT OF OBJECTS AND REASONS 

In pursuance to the recommendations of the Committee on Prevention of Corruption 
headed by Shri K. Santhanam. the erstwhile Central Vigilance Commission was set up 
vide Resolution No. 24f1164-A VD dated the 11 th February. 1964. The said Resolution 
inter alia provided that the Central Vigilance Commissioner would be attached to the 
Ministry of Home Affairs (now the Ministry of Personnel. Public Grievances and Pensions). 
but in the exercise of ita powers and functions it will not be subordinate to any Ministryl 
Department and will have the same measure of independence and autonomy as the Union 
Public Service Commission. Paragraph 3 of the said Resolution also stipulated that the 
Central Vigilance Commissioner will be appointed by the President by warrant under his 
hand and seal and that he will not be removed or suspended from the office except in the 
manner provided for the removal or suspension of the Chairman or a Member of the 
Union Public Service Commission. This Resolution was amended in November. 1995 
deleting the provision relating to appointment of the Central Vigilance Commissioner by 
the President by warrant under his hand and seal. 

2. In September. 1997. the Government constituted an Independent Review Committee 
(IRC) comprising Shri B.G. Deshmukh. Shri S.V. Giri and Shri N.N. Vohra to suggest 
measures for strengthening. inter alia. anti-corruption activities 8.'i part of its efforts against 
corruption. One of the recommendations made by the IRC was that the question of 
conferring statutory status to the Central Vigilance Commission (CVC) along with the 
restoration of the provision relating to appointment of the Central Vigilance Commissioner 
being made under the hand and seal of the President may be considered by the Government. 
The IRC also recommended that the Central Vigilance Commission should be made 
responsible for the efficient functioning of the Central Bureau of Investigation. 

3. Subsequently. the Supreme Court vide its order dated the 18th December. 1997 in 
Criminal Writ Petition Nos. 340-343193-Vineet Narain and others vs. Union of India 
and others (generally known as Jain Hawala Case) had inter alia given directions that 
statutory status should be conferred upon the Central Vigilance Commission. Several 
consequences of the conferment of such status were also directed by the Supreme Court 
to follow. 

4. In view of the urgency involved in the matter. the Government decided to put the 
proposed law in place through an Ordinance so as to comply with the directions of the 
Supreme Court to confer statutory status upon the Central Vigilance Commission. 
Accordingly. the following Ordinances were promulgated by the Presidcnt:·-

(j) The Central Vigilance Commission Ordinance. 1998 (Ord. 15 of 1998 dated 
25.8.1998); and 

(ii) The Central Vigilance Commission (Amendment> Ordinance. 1998 (Ord. 18 of 
1998 dated 27.10.1998). 

To replace the two Ordinances dated 25th August. 1998 and 2ith October. 1998. the 
Government introduced the Central Vigilance Commission Bill. 1998 in the Lok Sabha 
on 7.12.1998. 

(iii) The Central Vigilance Commission Ordinance. 1999 (Ord. 4 of 1999 dated 
8.1.1999). This Ordinance had to be promulgated as the Ordinances mentioned 
at (i) and (ii) above were expiring and the Central Vigilance Commission Bill. 
1998 had not been passed. 

5. The Central ViSilance Commission Bill. 1998 WIIS referred to the Department· 
related Parliamentary Standing Committee on Home Affairs for .examination and report. 
The Department-related Parliamentary Standing Committee presented its report to the 
Parliament on the 25th February. 1999 and made certain recommendation on the Central 

24 
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Vililanc:e Commissi9n Bill. 1998. The Government eumined the ~ 
IMde by the Standin, Commiaee and after eccep&ance of moet of the recommondatioaa 
moved official amendments to the Central Vijilanc:e Commiaion Bill. 1999. The Lot 
Sabh. passed the Central Vi,iluce Commission Bill. 1998 u the Cenlfll Vi.ilance 
Commission Bill. 1999 Oft 15th M.-ch. 1999 after adoptin. the oflkiaJ IllleftclmetdI 
moved in this regard. However. before the Bill could be considered IIftd paued by the 
RajYI Slbh .. the 12th Lok Sabha was dissolved Oft 26th April. 1999 and con.quendy the 
Central Viailance Commission Bill. 19991ap1ed. 

6. In the meanwhile the Central Vi.i1ancc Convniaion Ordinance. 1999 (Ord. 4 of 1999 
dated 8.1.1999) wu eJtpirinl on the Sth April. 1999 Ind. ~fore. to condnue the C0m-
mission. the Government issued I Resolution No. 371120199-AVo.m dated the 41ta April. 
1999 published in the Glzelle of India. Extraordinary dated the 4th April. 1999. T1Ie 
Centra' Vigilance Commission is presently continuin. on the basis of the aroreuid ReIo-
lution u I non-statutory body. 

7. Since the Supreme Court in its order dated the 18th December. 1997 hMi directed that 
statutory status should be conferTed upon the Central Vililanee Commission. it II neceIIIrY 
to comply with the directions of the Supreme Court to re-introduce the Bm with the tide 
'The Central Vigilance Commission Bill, 1999" conferrin. statutory ItatUI upon the 
Centnll Viailance Commission. 

8. Henee. the BiIlleCb to confer statutory status upon the Central VlIillllCC Commis-
sion in compliance with the directions of the Supreme Coun Ind 1110 to rcpoaI the 
Government of Indil Resolution dated the 4th April. 1999 under which the Commiuion 
is presently functioninl U I non-statutory body. 

NEwDwu; VASUNDtIARA RAm 
TIt~ 10th D~cember. 1999. 

PRESIDENT'S RECOMMENDATION UNDER ARTICLE 117 OF 11fE 
CONSTITUTION OF INDIA 

[Copy of letter No. 371/20199·AVD·1II dlted the 13th December. 1999 from 
Smt Vuundharl Raje, Minister of State in the Ministry of Personnel, Public Orievancea 
and Pensions to the Secretary-General, Lok Sabha.J 

The President, having been informed of the subject matter of the Central Vi.ilanoe 
Commission Bill, 1999 recommends the introduction and consideration of the CentraJ 
Vigilance Commission Bill 1999 in Lok Sabh. under anicle 117(1) and (3) of the 
Constitution. 



FINANCIAL ~EMORANDUM 

Sub-clause (4) of clause 3 of the Bill provides for appointment of a Secretary to the 
Commission on such terms and conditions as the Central Government deems fit to exercise 
such powers and diacharae such duties as the Commission may by regulations specify in 
this behalf. Sub-clause (7) of clause 5 of the Bill provides for salaries, allowances and 
pensions payable to or in n:apect of the Central Vigilance Commissioner and the Vigilance 
Commissioners. Clause 7 of the Bill provides for appointment of members of the staff of 
the Commission and their conditions of service. 

2. For the Central Vigilance Commission the Budget provision for the year 
1999-2000 is rupeet lour crores and eleven lakhs. 1be Budget Estimates projected for the 
year 2000-2001 are rupees five crores . 

3. The Bill provides for the appointment of a Central Vigilance Commissioner and 
not more than four Vigilance Commissioners. Presently, the Central Vigilance 
Commissioner and one Vigilance Commissioner are in position who were appointed under 
the earlier Ordinances. i.e., the Central Vigilance Commission Ordinance. 1998 (Ord. 15 of 
1998), dated 25th August. 1998 and Central Vigilance Commission Ordinance, 1999 
(Ord. 4 of 1999), dated 8th January, 1999 respectively. After the proposed Bill becomes an 
Act, there could be an increase in expenditure due to appointment of more Vigilance 
Commissioners. In addition. their personal staff. etc .• would also require to be appointed. 

4. Recurring additional expenditure towards pay and allowances, etc .• of the Central 
Vigilance Commissioner and Vigilance Commissioners under sub-clause (7) of clause 5 
and of Secretary under sub-clause (4) of clause 3 and the staff of the Commission under 
clause 7 are estimated approximately rupees fifty lakbs per annum. Rough estimates of 
additional non-recurring expenditure on items such as furniture. office equipment. vehicle. 
etc .• would be approximately of the order of rupees fifteen lakbs. At this stage, it is not 
possible to give precise details of the expenditure to be incurred. 

5. The Bill does not involve any other recurring or non-recurring expenditure. 

26 



MEMORANDUM REGARDING DELEGATED LEOJSLA TlON 
Paragraph (b) of sub-clause (2) of clause 8 of the BiU empowers the Cenlrll Govemment 

to specify, by notification in the Official Oaette, the level of offlcen of corpondona 
established by or under Ifty Cenlrll Act. Government companies, lOCietieI, and other 
local authorities, owned or COftuolled by the CenIraI Government 

2. Clause 21 of the Bill empowers the Cenlrll Govemmentro make rules, by nodfication 
in the Official Gueue, for the purpoee of carryina out the proviaioaa of the propc..t 
enactmenL The various matters in relation 10 which such rules may be mIde .......... 
enumerated in detail under various items of sub-clause (2) of that clauIe. Thae relate 
mainly 10 the number of members of the staff and their c:onditiona of .vice under c1IuIe 
7, Ifty other power of a civil court 10 be prescribed under sub-claUle (I) of c1 .... 11 and 
Ifty other matter which is required 10 be. or may be, prescribed. The Cenlrll Oovernmeat 
shall, in making such rules or regulations. consult the Central Vililance Commiaalon • 
required under clause 20. 

~. Clause 22 of the Bill empowers the Central Vigilance Commission, with the previoua 
approval of the Central Government and by notification in the Official Gueue. to make 
regulations. not inconsistent with the proposed enactment and the rules made thereunder 
to provide for all matten for which provision is expedient for the purposes of livinl effect 
to the provisions of the proposed enactment. The various matten in relation 10 which.uc:h 
regulations may be made have been enumerated in decail under various ItemI of sub-
clause (2) of that clause. These relate mainly to the duties and powen of the Secretary 
under sub-clause (4) of clause 3 and the procedure 10 be followed by the Commi .. 1on 
under sub-clause (2) of clause 9. 

4. Clause 23 lays down that every notification Issued under c1aU1e 8 (2) (b) and every 
rule made by the Central Government under clause 21 and every reaulation made by the 
Central Vigilance Commission under clause 22 is required to be laid befOl'e each House of 
Parliament. 

S. The matters in respect of which notification may be iuued or rules or replationa 
may be made are generally matters of procedure or administrative detail. and it la not 
practicable 10 make detailed provisions for them in the Bill illelf. The deleptlon of 
legislative power is. therefore. of a nonnaI charecter. 

6. Necessary action has already been initiated for preparinl the draft rulea and reauJa. 
tions in this regard separately. 
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ANNEXURE 

ExntAcr PROM 'I1tE Dr.Lm SPEaIlL POLICE EsrABUSHMENT ACT, 1946 

(25 01' 1946) 

* * * * 
4. U) The superintendence of the Delhi Special Police Establishment shall vest in the 

Central Oovenunent. 

(2) The administration of the said police establishment shall vest in an officer appointed 
in this behalf by the Central Government who shall exercise in respect of that police 
establishment such of the powers exercisable by an Inspector-General of Police in respect of 
the police force in a State Govenunent, as the Central Government may, specify in this behalf. 

• * • * 

Superin~ 

IJId 
adminiltralion 
ofspecial 
police 
establishment 
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A 

to provide for the constitution of I Central Viailance Commiaaion to inquire or caUIe 
inquiries to be condUCtN into offences alleged to hive been committed under the Preven-

tion of corruption Act, 1988 by certain Cltegories of public aervan18 of the Cenlral 
Government. Corporations established by or under any Central Act. 

Government companies, societies lind localauthoritteaowned or 
controlled by the Central Government and for mauen 

connected therewith or incidental thereto. 

fSmL VClSlUldllata Raje. MUtiNr of SID« ill 1M MUti6tI;y 0/ PenonMJ. hbllc ~ 
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APPENDIX I 

(Vide para 2 of the Report) 
Motion in Lok Sabha for Reference of the Bill to the Joint Committee 

"That the Bill to provide for the constitution of a Central Vigilance Commission to 
inquire or cause inquiries to be conducted into offences alleged to have been committed 
under the Prevention of Corruption Act. 1988 by certain categories of public servants of 
the Central Government. corporations established by or under any Central Act. Government 
companies. societies and local authorities owned or controlled by the Central Government 
and for matters connected therewith or incidental thereto. be referred to a Joint Committee 
of the Houses consisting of 30 members. 20 from this House. namely:-

1. Shri Rashid Alvi 
2. Shri Pawan Kumar Bansal 
3. Shri Raghunandan Lal Bhatia 
4. Shri Samar Chowdhury 
5. Smt. Bhavnaben Chikhalia 
6. Shri Priya Ranjan Dasmunsi 
7. Shri Anant Mahadeoappa Gudhe 
8. Maj. Gen. (Retd.) Bhuwan Chandra Khanduri 
9. Shri C. Kuppusamy 
10. Shri Bhartruhari Mahatab 
11. Shri M.V.V.S. Murthy 
12. Shri P.H. Pandian 
13. Shri Sharad Pawar 
14. Shri Anadi Charan Sahu 
15. Dr. Nitish Sengupta 
16. Shri Maheshwar Singh 
17. Shri Raghuvansh Prasad Singh 
18. Shri Balararn Singh Yadav 
19. Shri Devendra Prasad Yadav 
20. Smt. Vasundhara Raje 
and 10 from Rajya Sabha; 
that in order to constitute a sitting of the Joint Committee the quorum shall be one-

third of the total number of members of the Joint Committee; 
that the Committee shall make a report to this House by the last day of the first week 

of the next Session; 
that in other respects the Rules of Procedure of this House relating to Parliamentary 

Committees shall apply with such variations and modifications as the Speaker may make; 
and 

that this House do recommend to Rajya Sabha that Rajya Sabha do join the said 
Joint Committee and communicate to this House the names of 10 members to be appointed . 
by Rajya Sabha to the Joint Committee. 

The above motion was MIopted by Lok Sabha at its sitting held on Tuesday. the 
21.Decanber,I999. 

JD 



APPBNDIXD 
(Vide ............ 3 of the Report) 

'"That thisHoute concun in the recommendation of the Lot s.bha dial the Rajya 
SIbhI do join in the Joint Commiaee of the HOUIeI on the BiD 10 provide fof' the COIlIdtudon 
of a Central Vigillnc:e Commiuion to inquire or cauae inquiries to be conducted into 
offences llleged to hive been commiUed under the Prevention of Corruption Act. 1988 by 
cenain categories of public aervanlS of the Central Government. c:orporItiona ....,.iIhed 
by or under any Central Act. Government companies. societies and Ioc:aIIUthoritieI owned 
or controlled by the Central Government and for IIIIUerI connected therewith or Incldental 
thereto. and resolves thIt the followi.!!B members of the Rljya SabhI be nominlted to ave 
on the said Joint Commiaee:-

1. Shri M. Venltlilh Naidu 

2. Shri Vedprakuh P. Goyll 

3. Shri Ranganath Misra 

4. Shri HansrIj Bhardwaj 

5. Shri V.P. Duraisamy 

6. Shri C. Ramlchandraiah 

7. Shri Kuldip Nayyar 

8. Shri Sanjay Niruparn 

9. Shri S. Ramlchandran PiUai 

10. Shri Amar Singh 

The above motion wu adopted by the Rajya Sabha at ill ainilll held on Thunday. 
the 23rd December. 1999 . 

• 
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APPENDlXm 
(Vide para 7 of the Report) 

List of AssociationslOrganisationsllndividuals etc. from whom Memoranda were received 
by the Joint Committee 

Memo Name of Association with Address 
No. 

1. Shri Kishore Gupta & Co. 
(Chartered Accountants), 
Flat No. 11, C-41, 
Connaught Place, 
New Delhi-I 10001. 

2. Shri S.N. Pal & Associates 
(Chartered Engineers, 
Regd. Valuers, 
Insurance Surveyors Loss Assessors, 
Project Consultants & Arbitrators), 
Office 140/9, N.S.C. Bose Road. 
Calcutta-700040. 

3. Shri Arijit Gosh Chowdhuripara. 
Andul. Mouri, Howrah, 
West Bengal. Pin-711302. 

4. Shri Pradeep Karan Siddharth, 
(National Secretary) Citizen's 
Commission for National Issues 
Registered Off: B-I08. 
Sarllswati Kunj. 25 IP Extension. 
Patpar Ganj, Delhi-l 10092. 

5. Shri A.B. Dasgupta (B.E.E .. FIE) 
A/I02. Chittaranjan Park. 
New Delhi-110019. 

6. Shri S.S. Chadha (Retd.) Sr. Accounts Officer. 
5. Gurudwara Road. Karllnpur. 
Dahra Dun. 

7. Shri K.C. Jain, (Advocate) 
Supreme Court. 
48. Lawyers Chambers. 
Supreme Court of India. 
New Delhi. 

8. Shri J. Vinod Kumar (Section Officer). 
Central Vigilance Commission, 
Satarkta Bhavsn. GPO Complex. 
Block "A",INA. New Delhi-ll0023 
Residence: 56-C, Pocket B, 
SFS Flats, Kondli, Mayur Vihar. 
Ph. m, Delhi-l 10096. 

32 

• 



9. Shri SurjitSin&h, Under Scc~, 
Central Vi8itance Commission. 
SatarktAI Bhawm. GPO Complex, 
Block "A" • INA. New Delhi-I 10023. 

10. Shri S.K. Saraf, a.innan (WR) 
Federation of India Expon Oraanisation (FlEO), 
World Trade Centre, No.1. 11th Floor. 
Cuffe Parade. Mumbat---40000S. 
Head Office: PHD House. 
(3rd Floor). Opp. Asian Games VillaBe. 
Hauz Khas. New Delhi-1l0016. 

11. Shri S.S. Sonwalkar (Quality Control Manager). (Reid.). 
Electronics Corporation of India Limited. 
mCIL) Founder President. 
ECIL Officers' Association. 
Hyderahad. Founder Secretary General 
National Confederation of Officers' A~5OCi.tion. 
Central Public Sector Undenakings. 
RIo 6·36/2. Behind Ar.upuram Community Hall. 
P.O. EeIL. Hyderabad·500062. 

12. Shri Nilkhantha Das. 
Slale Bank of India. 
P.O. Mali£aon. 
DisH: Kamrup (Assam) Pin-7810l!. 

13. Shri Hariprasad Vya~. Chainnan. 
NILPA (NationallnslitulC for Leadership and 
Public Administration). NILPA Bhavan. 
Ahcmedabad Education Society Ground. 
Opp. Saurabh Society Near Vijay Char Rasta. 
Drive·in Road. Ahmedabad·380009. India. 

14. Dr Niting G. Khot, 27. Fon. 
&''igataTl-590016. 

15. Shri S.B. BalaJagllnnathan. B.A .. 8.L. 
D.S.W. (Rctd. Regional Labour Commissioner) (C) 97. 
Bazaar Street. Sathyamanglam- 638401. 

16. Shri O.K. Singh C/o Mrs. Anita Lepcha. 
(Advocate) Hotel Woodlands Building. 
31-A. National Highway. Gangtllk 
East District. Sikkim·737101. 

17. Shri K. Sreenivasan. (Consulting Electrical Engineer) 
RIo 57. Kri5hnapuri Colony, 
Welt Martedpally. SecunderMnd-500026 , 

18. Dr. Niranjan Nalh (Cbainnan : 
National Institute for ConIumer Studies). 
National Institute of Consumer 
Studies & Rural DeveJopmenl Consumer ProleCtion 
Association. Oujarat Consumer Co-ORDL. 
Council. Space Research Labcntory. "Vigyln Bhavan", 
Vishwakanna Nap. Himmll Nap: 383001. au;... 



19. Shri M.R. Girl. RIo Dhanwantri Bhawan. 
Road No. 66. Punjabi Bagh (W). 
New Delhi-ll0026. 

20. Dr. Anupam.124. Basement. Tallital. 
Nainital-2. Uttar Pradesh. 

21. Shri A. Arul Rayan. (B.Sc .• B.L.) (Advocate). 
RIo 4A118. Aruna Nagar. 
Puthur. Tiruchirappali-620017. Tamil Nadu. 

22. Shri B. Prasad [B.Sc. (Engg.») 
Chief Engineer (Rtd.). RIo Nirmala Sadan. 
Bibari Saw Lane.Patna-800004. 

23. Shri P.R. Dasgupta (Chairman). 
Food Corporation of India. 
16-20. 8ara Khamba Lane. New Delhi-l10001. 

24. Shri M.N. Dandekar (Chief Exe. & Secretary) 
Indian Bank's Association. 
6th Floor. Center Bldg. World Trade Centre Complex. 
Cuffe Parade. Murnbai-400 005. 

25. Shri Dinesh Singh. (Chairman & Managing Director) 
National Fenilizers Ltd. (Delhi Office) 
SCOPE Complex. Core-III. 
7. Institutional Area. 
Lodhi Road. 
New Delhi-llOOO3. 

26. Shri S. K. Chaturvedi. Director (VIG) & CVO. 
Steel Authority of India Limited at Ispat Bhawan. 
Lodhi Road. P. B. No. 3049. 
New Delhi-llOOO3. 

27. Shri Ishan Shankar, Director (Personnel) 
Bharat Heavy Electricals Limited. 
Regd. Office: BHEL House. 
Siri Fon. New Delhi-ll0049. 

28. Shri M.O. Keshavappa. 
RIo H. No. B-191811 Cross New Town. 
Bhadravathi-577301. 
Shimo,s Dian .• 
Kamstaka. 

29. Shri M. A. Hakeem, Secretary General. 
Standing Conference of Public Enterprises (SCOPE). 
"Scope Complex", 
7, Lodhi Road. 
New Delhi-l 10003. 

30. Shri A. V. Ookak (Secretary) 
Ministry of Chemicals &: Fertilizers. 
Shastri Bhawan, 
Dr. Rajendn Praud Road. 
New Delhi-llOOOl. 



31. Stvi Arvind Verma (Seaf.taty) 
Ministry of OIemals " Fertilizers. 
(Depu. of Chemicals" Petroc:hemicals). 
New Delhi. 

32. Shri B. K. Chaturvedi (Secretary) 
Ministry of Finance. 
(Deptt. of Economic Affairs). 
New Delhi. 

33. Shri Pradip Baijal. Secretary. 
Department of Disinvestment. 
"Trikoot-I". Bhikaji Came Place. 
New Delhi. 

34. Maj. Gen. B. C. Khanduri, A VSM(Retd.) 
Member of Parliament (Lok Sabha) and 
Member. Joint Committee on Central Vigilance Commission Bill. 1999. 

35. Shri D. Chatterjee, Secretary (Mines) 
Ministry of Mines, 
New Delhi. 

36. The Ministry of Heavy Industries" Public Enterprises. 
Department of Public Enterprises. 

37. Shri Amar Singh, 
Member of Parliament (Rajya Sabha) " 
Member of Joint Committee on Central Vigilance Commillion Bill. 1999. 

38. Secretary, 
Ministry of Health and Family Welfare. 
(Department of Family Welfare) 
Government of India, 
New Delhi. 

39. Ministry of Finance. 
Department of Economic Affain. 
New Delhi. 

40. Shri V. S. Mathur, 
Vigilance Commissioner. 

41. Shri C. Kuppusamy. M. P. 
North Madras Lok Sabha Constituency. 

42. Ministry of Finance. 
Department of Revenue. 



APPENDIX IV 

(Vide para 8-14 of the Report) 

LIST OF WITNESSES WHO TENDERED ORAL EVIDENCE BEFORE 
THE JOINT COMMITTEE 

L Representatives of the Banks 

I. Shri M. N. Dandekar. Chief Executive & Secretary. Indian Banks Association 

2. Shri G. G. Vaidya. Chairman, State Bank of India 

3. Shri S. Krishnan. Chief Vigilance Officer, State Bank of India 

4. Shri P. Bh&hyam, Dy. General Manager, State Bank of India 

5. Shri S.N. Sahay. Chief General Manager, State Bank of India 

6. Mrs. Ranjana Kumar. Executive Dirt..'Ctor. Canara Bank 

7. Shri B.R.R. Rao, Chief Vigilance Officer. Canara Bank 

8. Shri K.C. Chowdhury. Chairman & Managing Director. Central Bank of India 

9. Shri K.R. Chabria, Executive Director. Punjab National Bank 

10. Shri S. Rajagopal. CMD, Bank of India 

11. Shri T.S. Radhakrishnan, General Manager. Bank of India 

I') Dr. Dalbir Singh. CMD, Oriental Bank of Commerce 

\3. Shri V.P. She tty , Executive Director, UCO Bank 

14. Shri Harbhajan Singh, CMD, Allahabad Bank 

It Representatives of the various Public Sector Undertakings 

I. Dr. Uddesh Kohli, CMD. Power Finance Corporation & Chairman. SCOPE 

2. Shri M.A. Hakeem. St'Cretary General. SCOPE 

3. Shri Rajendra Singh. CMD, NTPC Ltd. 

4. Shri Dinesh Singh, MD, National Fertilizers Ltd. 

5. Shri P.R. Dasgupta. Chainnan. FlXxi Corporation of India Limited 

6. Shri R. K. Gupta. EXl'Cutivc Director (Vigilance), Food Corporation of India Ltd. 

7. Shri lshan Shankar. Director \Personnel), BBEL 

8. Shri Mantrcshwar Jha. Ext:Cutive Director (Vigilancd. BHEL 

9. Shri S.D. Kapoor. CMD. Mineral and Metals Trading Corporation of India UtI. 

10. Smt. Sachi COOudhury. evO. Mineral It Metals Tradina Corporation of India lid. 
11. Shri S.K. Chaturvedi. Director & CVO. Steel Authority of India Lid. 

12. ShriJ.C. Aylawadi. Executive Director (Vigilance). SAIL 

13. Dr. S.M. Dewan. CMD. State Trading Corporation 

DL Dr. R.K. Rashavan. Director. Central Bureau of Investigation 

IV. Shri U.c. Auuwal. Fonner Central Vigilance Commissioner 



V. ~t1ItbcGeveiamentorl"'" 

1. Shri Arvind Vanna. Secretary. Depu. of Chemical It Petroc:hemicaJ 
2. Shri A.V. Gobk. Secretary. Dcpu.ofFcnilizers 

3. Shri Dipak Chatterjee. Secretary. Depu. of Mines 

4. Shri A.R. Nanda. Secretary. Dcpanmcnt of Family Welfare 

5. Shri J.S. Vijayaraghavan. Secretary. Depar.ment of Public: Enterprises 

6. Shri Pradip Baijal. Secretary. Department of Disinvestment 

7. Shri P.O. Mankad. Secretary. Department of Revenue 

8. Shri E.A.S. Sanna. Secretary. Department of Economic Affairs 

9. Shri Devi Dayal. Spl. Secretary. (Banking Division). Department of Economic: 
Affairs 

10. Shri B.K. OtlllUrVedi. Spl. Secretary. (Insurance Division). DepanmcntofEoonomic 
Affairs 

11. Shri S.S. Dawra Director. Directorate of Enforcement 

VI. Central Vigilance Commission 

1. Shri N. Vittal. Central Vigilance Commissioner 

2. Shri V.S. Mathur. Vigilance Commissioner 



APPENDIX V 

MINUTES OFllIE FtRST SrrnNGOF1lIEJOINTCOMMI'ITEEON CENTRAL 
VJGILANCECOMMISSION BILL. 1999. 

The Committee met on Monday. 24 January. 2000 from 15.00 to 17.30hrs. 

PRESfNJ' 

Lolc Sabha 

Shri Sharad Pawar Chairman 

2. Shri Rashid Alvi 

3. Shri Raghunandan Lal Bhatia 

4. Shri Samar Chowdhury 

5. Shri Priya Ranjan Oasmunsi 

6. Maj. Gen. (Retd.) Bhuwall Chandra Khanduri 

7. Shri Bhanruhari Mahatab 

8. Shri M. V.V .S. Munhy 

9. Shri P.H. Pandian 

10. Shri Anadi Charan Sahu 

11. Dr. Nitish Sengupta 

12. Shri Maheshwar Singh 

13. Shri Balaram Singh Yadav 

14. Shri Devendra Prasad Yadav 

Rajya Sabha 

15. Shri M. Venkaiah Naidu 

16. Shri Vedprakash P. Goyal 

17. Shri Ranganalh Misra 

18. Shri Hansraj Bhardwaj 

19. Shri C. Ramachandraiah 

~ Shri Kuld\p Nayyar 

21. Shri S. Ramachandran Pillai 

22. Shri Amar Singh 

J8 



5frJtErAlUAT 

I. Shri P.D.T. AcIwy -Joilll Secmary 

2. Shri Ram Autar R.m - Director 

itEPRESENTAnVES Of' THE MooS11tv Of' PIIuoNNm.. Puauc GlulvANCIS AND PlrNSIONS 
(DEPARNENT Of' Pl!uoNNm. AND .... AININO' 

1. Shri B. B. Tendon Secretary 
2. Shri D. C. Gupta Additional SecreIIry 
3. Shri I. S. Chaturvedi Deputy Secrewy (Viaillnct) 

4. Shri Jugal Kishore Under Secretary 

REl'RESENTAnVESOFTHE MINISTRY OF LAw. JUmcE ANOCotnANY AFPAIU(l..aaIIu'ftVR 
Df7AR1'M1M') 

1. Shri T. K. ViswlU1alhin 

2. Shri N. K. Nampoonhiry 
Additional Secretary 

Deputy Legislative Counsel 

2. At the outset. the Chairman welcomed the Members of the Committee. In his 
welcome address (Annexure-I). he informed the Members that the Committee has to preeent 
their Repon to the House by the last day of the first week of the next Session. In this 
regard. he observed that it might not be possible to pre5ent their repon within the stipulated 
time. as a lot of work needt.>d to be done in respect of the Bill. 

3. The Committee thereafter held a general discussion on the Bill and in panicul. 
the judgement of the Supreme Coun in the Jain Hawala case and the suggestions made by 
the present Central Vigilance Commissioner. Thereafter. the Secretary. Ministry of 
Personnel. Public Grievances and Pensions (D.D.P. & T.) briefed the Committee on the 
subject matter. The verbatim record of the proc:eedinp has been prepared. 

4. The Committee decided to issue a Preas communique (Annexure-II) inviting 
comments/suggestions on the Bill by 10 February. 2000. from the &eneraI publicIorpniaadona 
interested in the subject mauer. It wu decided that the contents of the Preas communique be 
given wide publicity through Preas. AIR and Doordanhan (Television). The Commiaee aIIo 
decided to hear the views of some experu like Ban:'ing and Public Sector Undenalting 
Chiefs. Standing Committee on Public EnterprlllCl. Secretaries of some aeIected Minilbiea 
and former Directors of Central Bureall of Investigation etc. 

5. The Committee thereafter decided to hold their next sitting on 15 February. 2000. 

TM ColMIitue then adjourMti. 



ANNEXURE-J 

(vide para 2 of the minutes dated 24.) .2000) 

JOINT COMMrrrEEON THE CENTRAL VIGILANCE COMMISSION BILL. 1999 
WELCOME SPEECH BY THE CHAIRMAN ATTHEINAUGURALSITIING OFTHE 

JOINT COMMITTEE TO BE HELD ON 24.) .2000. 

Friends. 

It gives me immense pleasure in welcoming the Hon'ble Member~ to this first sitting of 
the Joint Committee on the Central Vigilance Commission Bill. ) 999. The present Bill under 
consideration of this Committee is aimed at fulfilling a long-standing need and demand to 
give a statutory statU!; to the Central Vigilance Commission. To combat the evil of corruption 
from all walks of life, particularly from amo~gstthose who arc in positions of authority. has 
become a national imperative. In order to achieve this goal. we need stringent laws. 
independent and highly professional investigative and prosecuting agencies and early 
disposal of cases in strict compliance with constitutional land statutory safeguards for those 
under investigation or trial. Our investigating agencies in the past. even without statutory 
status. have acquitted themselves with honour and shown competence. There have tx.'Cn. 
however, in the recent past certain allegations. sometimes without much foundation. about 
these agencies acting under outside influence. There is therefore. an urgent need to ensure 
independence and functional autonomy to the nations apex investigative agencie~. The 
proposed Bill seeks to fulfill this need. 

2. There is a certain background of legislation. The enactment of the law acquired 
urgency due to a direction of the Supreme Court to the Government to give statutory 
status to the Central Vigilance Commission. This is somewhat unusual and I must bring to 
the notice of this Committee. Legislation is the exclusive domain of Parliament that 
represents the sovereign will of the people. The making of the laws is a part of the function 
of governance of which the cabinet is answerable only to the two houses of Parliament. The 
Supreme Court has, no doubt. the power to declare an Act of Parliament ultra-virus of the 
Constitution but in the matter of passing laws and laying down the legislative policy. 
Parliament is supreme. The contents of a law and its contours are to be determined by 
Parliament and Parliament alone. with the inputs being provided by parliamentary 
committees. The select Committee therefore has full powers to legislate in respect of setting 
up a Central Vigilance Commission and therefore has a duty to scrutinize and examine in 
depth and in detail the various provisions of the law to ensure independence. autonomy. and 
effective functioning of the organisation. 

3. One important point needs to be made at this stage. The problem of combating 
corruption is a matter over which there is a broad national consensus and we must ensure 
that there is no scope for populism in this area. On the one hand. there is an absolute need 
for probity in public life and incorruptibility of public officials. On the other hand. however. 
there is also the need to safeguard those who are engaged in performing public duties 
.. ainst irresponsible proIeCUtion. The concept of functional autonomy also means that the 
evc and other agencies should shun publicity and should strictly respect the laws of the 
CountJy. which p-otect public offICials from vexatious proceedings. The increasing tendency 
of those who are in cIwJe of investigating agencies resort to publicity must be checked. 

4. The SlaIemenl of Objects and Reasons gives the bKitlround and the objects of . 
the law. The provisions of the law need cueful consideration. The provisions relating to 
the mode of lppOinIment of the memben of the eve Ind of their removal need to be 
eumined in ... depth u they rai8e lOme very importMt questions. 



... 
5. I would, therefore, rcqucstthc Honblc members 10 find time fl'M'llheirbusy schedule 

to attend the sittings of the Commiul.'C and to makc our collectivc effort more effective and 
purposive so as to enablc the Committee to present their repon to the House within the 
prcscribt..-d time. I don't think that is possible but we will discuss and decide time schedule. 

6. I hope that with the cooperation of my esteemed colleagues in the Joint Committee. 
we would be ablc to accomplish the task entrusted 10 us. I would welcome the valable 
suggestions of the Hon'ble members in this regard. If any member wanta 10 make any 
suggestion at this stage he/she is welcome to do so. 

Thank you. 



(Vid~ Para 4 of the Minutes dated 24.1.2(00) 

PRESS OOMMUNIQUE 

WK SABHA SECRETARIAT 

NEW DELHI 

ANNEXURE-II 

JOINrCOMMITI'EE ON ntE CENTRAL VIGILANCE COMMISSION BILL. 1999 

The Central Vigilance Commission Bill. 1999 introduced in Lok Sabha on 20.12.1999 
has been refelTed to a Joint Committee on both the Houses of Parliament: The Bill seeks to 
provide for the constitution of a Central Vigilance Commission to inquire or CilUSC inquiries 
to be conducted into offences alleged to have been committed under the Prevention of 
Corruption Act. 1988 by certain categories of public servants of the Central Government. 
corporations established by or under any Central Act. Government Companies. societies 
and local authorities owned or controlled by the Central Government and for matters 
connected therewith or incidental thereto. 

2. The Joint Committee has decided to invite memoranda on the Bill from various 
Organisations. Associations. other individuals. etc. interested in the subject matter of the 
Bill. 

3. Those desirous of submitting Memoranda to the Joint Committee may send 
5 copies thereof to Shri Ram Autar Ram. Director (C&D), Lok Sabha Secretariat. Room 
No. 433. Parliament House Annexe. New Delhi. so as to reach him on or before the 10 
February. 2000.1be Memoranda which might be submitted to the Committee would form pan 
of the records of the Committee and would be treated as strictly confidential and would not 
be circulated by anyone as such an act would constitute a breach of privilege of the Committee. 

4. Those who are desirous of giving oral evidence before the Committee. besides 
sending Memoranda. are requested to intimate to this effect to the Lok Sabha Secretariat 
for consideration of the Committee. 

5. The Central Vigilance Commission Bill. 1999 as introduced in Lok Sabha. was 
published in the Gazelle of India. Extraordinary Part II. dated 20 December. 1999. 

NEW DElHI; 
Dated: 25 January. 2000 
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2. 1be Committee took oral evidence of the rcprescntativl'S of the following Banks and 
the Public Sector UnUenakings:-

L REPRESENT A TIVESOFrnE BANKS 
1. Shri M.N. Dandekar. Chief Executive & Secretary. Indian Banks Association. 
2. Shri G.G. Vaidya. Chairman. State Bank of India. 
3. Shri S. Krishnan. Chief Vigilance Officer. State Bank of India 
4. Shri P. Bhashyam. Dy. General Manager. State Bank of India 
5. Shri S.N. Sahay. Chief General Manager. State Bank of India 
6. Mrs. Ranjana Kumar. Executive Director. Canara Bank 
7. Shri B.R.R. Rao. Chief Vigilance Officer. Canara Bank 
8. Shri K.e. Chowdhury. Chairman & Managing Director. Central Bank of India 
9. Shir K.R. Chabria. Executive Director. Punjab National Bank. 

10. Shri S. Rajagopal. CMD. Bank of India. 
11. Shri T.S. Radhakrishnan. General Manager. Bank of India. 
12. Dr. Dalbir Singh. CMD. Oriental Bank of Commerce. 
13. Shri V.P. Shetty. Executive Director. UCO Bank. 
14. Shri Harbhajan Singh. CMD. Allahabad Bank. 

II. REPRESENTATIVES OF THE V ARlOUS PUBLIC SECfOR UNDERTAKINGS 

1. Dr. Uddesh Kohli. CMD. Power Finance Corporation & Chairman SCOPE 
2. Shri M.A. Hakeem. Secretary General. SCOPE 
3. Shri Rajendra Singh. CMD. NTPC Ltd. 
4. Shri Dinesh Singh. MD. National Fenilizers Ltd. 
5. Shri P.R. Dasgupta. Chairman. Food Corporation of India Limited 
6. Shri R.K. Gupta. Executive Director (Vigilance) Food Corporation of India Ltd. 
7. Shri Ishan Shankar. Director (Personnel). BHEL 
8. Shri Mantreshwar Jha. Extx:utive Director (Vigilance). BHEL 
9. Shri S.D. Kapoor. CMD. Mineral and Metals Trading Corporation of India Ltd. 

10. Smt. Sachi Choudhury. CVO. Mineral & Metals Trading Corporation of India Ltd. 
II. Shri S.K. Chaturvedi. Director & CVO. Steel Authority of India Ltd. 
12. Shri J.e. Aylawadi. Executive Director (Vigilance). SAIL 
l3. Dr. S.M. Dewan. CMD. State Trading Corporation 

3. At the wtset. the Ouairman welcomed the representatives of Indian Bank Association. 
various Banks and Public Sector Undenakings and read out Direction 58 of the Directions by 
Speaker. The Committee then heard the views of the representatives of the Banks and Public 
Sector Undertakings on various provisions of the Central Vigilance Commission Bill, 1999. A 
verbatim record of the evidence was kept. 

(T/Ie w;l1Iusu thell wititdrew) 

4. The Committee then decided to hear the views of Secretaries of various selected 
Ministries and former Directors of CBI on the Bill in their subsequent sininls. 

5. 1be Committee thereafter considered the question of presenting their report to 
Hwac by the stipulated time i.e. by the last day of the fIrSt week of the Budld Session, 2000. 
In this relll'd. the Committee felt that it would not be possible for them to complete their work 
by the last day of the first week of the next Session (Budaet Session 2000) as they are still 
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required to hear the views of the Secretaries of various Ministrics/DeplrtmenlS of the 
Govl.'f1WnCnt of India and also the fanner chief Viailance Commissioners. former DiI"edOl'l d 
CBI and the general public who have requested for ~ before the Joint Commiuee. 
Further. they are still required to consider memoranda received from various Orsaniutionsl 
individuals and also complete the various stages like Notices of amendments likely 10 be 
received from Members/Government on the provisions of the Bill; (ii) Clause·by-Clause 
consideration of the Bill; (iii) consideration and adoption of the draft Report; (iv) appendin, 
of Minutes of Dissent. if any; which might be given by the Memben after the finalisation of 
the report. The Committee. therefore. decided to seek extension of time for presentation of 
the report upto the last day of the last week of the Budaet Session of 2000. 

771e COIMIillee ,lie" GdjOflmed. 
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2. The Committee took oral evidence of the following persons:-

1. Dr. R.K. Raghav.. DinIclor. CBI 

Z. Shri U.c. Agarwal Former Central Vigilance 
Convnissioner 

3. At the outset. the Olainnln welc:orood Shri U.c. Aaprwal. former Central Viailance 
Commissioner and read out Direction 58 of the Directions by the Speaker. The Commiuee 
then heard the views of the former Central Vigilance Commissioner on various provisions of 
the CenIraI Vigilance Convnission Bill. 1999. 

(TIle Witness tile" witlldrew) 

4. The Committee then heard the views of Dr. R.K. Raghav ... Director. Central Bureau 
of Investigation on various provisions of the Bill. 

A verbatim record of the evidence was kept. 

(TIle witness tile" witltdrrw) 

5. The Committee then decided to hear the views of the Secretariea of various IIelected 
Ministries! Departments of Government of India in their sublequenl sinings. 

17te Comminee tile" adjolll"Md 
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• 
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2. At the outlet, the Chairman welcomed the wilnelSeS and raid out Direction 58 of die 
Directions by Speaker. The Committee then heard their views on various proviaionl of the 
Cencral Vigilance Commission Bill. 1999 . • 

A verbatim record of the evidence was kept. 

mae Willle&.W.r tItDt widttJrew) 

3. The Committee then decided 10 also heir the views of the SecreIaries of the Minillry 
of Finance (DepartmenJS of Economic Affairs, Banking Division .llnsunnc:e Division); 
(Department of Revenue and Depanment of Expenditure) and Director. Directorate 0( 
Enforcement in addition to the hearing of views of the Secretaries 0( Department of Family 
Welfare; Department of Public Enterprises and Department of Disinvestment at their next 
sitting scheduled for 16 May. 2000. 

4. The Committee then decided to seek extension of time for presentation of their 
Report upto the last day of last week of the Monsoon Session. 2000. 

5. The Committee then further decided to hold their next sittings on 30 " 31 May. 2000 
at Mumbai to undertake Clause-by-CIause consideration of the CenIraI VisiJance Commission 
Bill. 1999. 
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The Committee took oral evidence of the following Ministries:-

1. Shri A.R. Nanda. Secretary. DepMmenI of Funily Welf~ 

2. ShriJ.S. Vijayaraghavll1. Secretary. Dep.tmenlof Public: Enterpriael 

3. Shri Pradip Baijal. Secretary. 

4. Shri P.G. Mankad. Secretary. 

5. Shri E.A.S. Sanna. Secretary. 

6. Shri Devi Dayal. Special Secretary 
(Banking Division) 

7. Shri B.K. Chaturvedi. Special Secretary. 
(Insurance Division) 

8. Shri S.S. Dawra. Director. 

Dep.tment of Disinvestment 

Department of Revenue. 

Depanmenl of Economic Affain 

Depanment of Economic Affain 

Depanment of Economic Arfain 

Directorate of Enfon::emrlll 

2. At the oUlSet. the Chairman welcomed the secretaries of the nep.rtmenll of Family 
Welfare. Public Enterprises and Disinvestment and read out Direction 58 ohhe Directions by 
Speaker. The Committee then heard the views of the Secretaries of the aforesaid Departmenll 
on various provisions of the Central Vigilance- Commission Bill. J 999. 

(The witnesses then withdnw) 

3. The Chairman. then welcomed the Secretaries of the Ministry of Finance (I)epanment 
of Revenue & Depanment of Economic Affairs-Banking Division &. Insurance Divilion) 
and after reading out the Direction S8 of the Direction by Speaker. heard their views on 
various provisions of the Central Vigilance Commission Bill. J 999. 

(The Witnesses then withdrew) 

4. The Chairman then welcomed the Director. Directorate of Enforcement and after 
reading out Direction S8 of the Directions by Speaker. heard his views on varioua proviaionl 
of the Central Vigilance Commission Bill. 1999. 

(The WWless then withdrew) 

A verbatim record of the evidence was kept. 

S. The Chairman then decided to hold their next sitting on 30 May. 2000 at New Delhi 
for a general discussion on the Bill. inslead of al Mumbai as wu decided at III earlier .iUin, 
held on 11 May. 2000. The Committee funher decided to hold their litt"'" on 12 and 13 June. 
2000 for undenaking c1ause-by-clause consideration of the Bill. 

Tlte Committee then odjo~ 
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2. The Committee briefly deliberaled upon the Bill in respecI of v.nous augeItiona 
received from various individuals/orglnisations. 

3. Proceedings of the sitting have been kept • 

4. The Committee then decided to hear ..... the views of the present Central Vi,illnce 
Commissioner and the Vigilance Commissioner at their next sittina scheduled for 12.6.2000 
and thereafter to hold clause- by<lause consideration of, the Bill on 13.6.2000. 

7'h Cowurtinee 1M" fldjoflnwd. 
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MINUTES OFTHE SEVEN"fI I SrITIN(j OFTIIE JOINT (.( )MMITrEE ON CENTRAL 
VIr.JLANCE COMr-.1ISSION BilL 11)<)1/ 

The Commilk.'C mCI on Monday. 12 J line. 2()OO frllm 1 1 .00 (II 1 I. 30 hr,. 

/. •• /.. SlIhlllI 

Shri Sharad Pawar ._-- C//(//""'1I11 

2 Shri Rashid Alvi 

3. Shri Samar Chowdhury 

4. Shri Priya Ranjan Dasmunsi 

5. Shri Ananl Mahadcoappa Gudhc 
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Joint Secretary 
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Under Secretary 

2. At the outset the Committee expressed their condolences on the death of 
Shri Rajesh Pilot, a sitting member of Lok. Sabha and the Chairman read out the following 
obituary reference:-

• As you are aware, Shri Rajah Pilot, a siuing Member of Parliament passed 
away on Sunday. 11 June. 2000 in a road accident He was a staunch nation8Iist. active 
parliamentarian, a dynamic.personality in public life.His a career of great promise 
ahead has been snatched away from us at the age of only 55 yean. He was fll'lt elected 
to Lok. Sabha in 1980 and had served on various irnport.lnt posts in the Gov~ 
and in the Conpeu Party. He was a aenior luder of Conpeu Party havini pat 
courap and conviction and known for expressinJ his views on iauea of ..... 
importmce with pat conviction. He wu a lovable penonality. 
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On baMlf of aU the Members of this Conuninee we deeply mourn the ad demile of 
Shri Rajesh Pilot and convey our deep condolence and pray to Almiahl>' that hia IOUI may 
rest in peace and give courase to bereaved family to bear the peat loIe." 

The Committee. thereafter stood in silence for two minulel 10 pay tribuleI 10 the 
departed soul. 

3. The Committee then postponed the evidence of the Central Vigilance 
Commissioner and the general discussion on various provialons of the Bill to their next 
sitting scheduled for 13.6.2000. 

TIte Cowurtitt« 111M tMJjowrI«t 
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The Committee took oral evidence of the foIlowin& penona:-
1. Sm N. Viual. Central Vigilance Conwniasicar 

2. Shri V.S. Mathur, ViSilanc:e Commissioner 

2. At the outset, the Chairman welcomed Shri N. Vinal, Central Vi,ll.nee 
Commissioner and read out Direction 58 of the Directions by Speaker. The Commktee then 
heard his views on various provisions of the Central Vigilance Commission BUI, 1999. 

rn.e w;1IIU.s tMn witJuinw) 

3. The Chairman, thereafter welcomed Shri V.S. Mathur, Vigilanc:eCommillioner and 
read out Direction 58 of the Directions by Speaker. The Committee thereafter heard his views 
on various provisions of the Central Vigilance Commission Bill, 1999. 

mae witness tMn witltdfYw) 

A verbatim record of the evidence is kept. 

4. The Committee then decided to hold c1ause-by-clause consideration of the Bill at 
their next sittings scheduled for J 7 and 18 July. 2000. 

The Comminee then adjourned 
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RiPREsErtrA11VES 01' 11IE MDasrav 01' LAw, JUSTIC.'E AND eo..ANY MrAIU 

(l..B:Ha.A1M DIPAmerr) 

1. SmL Sushma Jain 

2. Shri S.R. DhaIeta 
Joa. Sea.y A l4WlliveCouMel 

Deputy Lepladve Council 

2. The Committee deeply mourned the death of 56 .,....... IboIrd 1M IndiIn 
Airlines Aircraft which met with an ac:cident at PItna Airport on 17-7-2000. The Commiaee 
expressed their deep condolences to the members of the beteaved fllnily. The Committee 
stood in silence for two minutes in memory of all those killed in the ICCidenL 

3. The Committee then took up clause-wile consideration of the BiU with pudcuIar 
reference to amendments given notice of by Members to eIICh clause Ind evolved a ..... 
agreement on the amendments to be made in the Bill. 

4. The following amendments were moved and accepted in principle by the Joint 
Committee:-

ro Clause 3 (2) 
Page 2, Line 12, 
For 'four' substitute 'two' 

6i) Clause 3 (3) (a) 
Page 2, Line 17 
At the end of the line, 
For 'and' substitute 'or' 

(iii) First proviso to Clause 3 (3) (b) 

Page 2, Line 23 
For 'three' substitute 'two' 

(iv) Second provisd to clause 3 (3) (b) 

Page 2, Lines 25-27 
Delete the proviso. 

(v) Clause 5(2) 

Page 3, Line 7 
For 'three years'substitute 'four years' 

(vi) Clause 5 
Page 3, after Lines 20·22 
After the exi£ting sub-elause 5(6) (b), 
Add a new sub-elause (e) as 
wfurther employment under the Government of 
India or in the Government of any State or Union Territory. 
However, Vigilance Commissionenshall be eligible for . . . 
being appoinlf'd as Central Vigilance CommiriS1oner for the rcmanung period of 
their tenure·. 

(vii) Clause 6 (I) 
Paae 3, Line 45 
After the words wproved misbehaviour" IIdd the 
Words Wor condUCI unbecoming of hill poa" 

(viii) a-e 6(2) 

PIp 3, Linel48-51 
The claule may be suitably amendl'd 10 II' to provide that Central V"il~ 
CornmiIIioner ..:c. the Vi&iiance Commissionen noc k> aUend che o(fice durin, 
inquiry. 



<DI) Clause 7 
Page 4, Line 18 
After 'Central Government' 
Add 'in consultation with the Central Vigilanct' Commission'. 

bI) Clause 14(1) 
Page 6, Line 1. 
After the world "annually" and before the words "to the President", insert "by 
end of June following the end of the year". 

(xi) Clause 17(3) 
Page 6. Line 27 
For the words "it may" substitute the words "it shall" 

(xii) Clause 20 
Page 6. Line 42 
For the words "and Commission" substitute "the Commission" 

(xiii) Clause 26 
Page 7, Line 41 
For the words "Foreign Exchange Regulation Act, 1973" substitute the words 
"Foreign Exchange Management Act, 2000" 
For selection of Director of Enforcement the requirement of 'integrity' and 
'experience' should also be prescribed. 

(xiv) Clause 26(e) 

Page 8. line 10 
After the worlds "the Committee referred to in Clause (a)" add the words "in 
consultation with the Director of Enforcement." 

(xv) Clause 27(a) 
Page 8. line 18 
For the figure "1999" substitute the figure "2000" 

(xvi) Clause 27(b) 
Page 8. line 40 
For the word "Director" substitute the words "outgoing Director" 

(xviij Clause 28(2) 
Page 9. line 16 
For the world "cesser" substitute the word "cessation" 

(xviii) "Single Directive" to be made pan of the statute and re-introduced. 

(xix) CVC Regulations to provide that all matters of policy and procedures to be 
decided by the majority decisions. 

5. The amendments n.>ceivt'd from the Members which wer(' considered but not accepted 
by the Committee or were withdrawn by the Members arc given in the Annexure. 

6. The Committee then considen.-d the suggestions received trom the public in the form 
of Memoranda Nos. 33-42. 

7. The Committee thereafter desired the Ministry of Personnel. Public Grievances 
and Pensions (Depanmcnt of Personnel and Training) to redraft clause 8, 19,27 of ~ Bill for 
consideration of , the Committee at their next silting scheduled to be held on 18.? .2000. 

The Commillee then adjOl.IrJ'& 



JOINTCOMM11TEEON CENTRAL 

VIGIlANCE COMMISSION BO..L. 1999 

ANNEXURE 

list of Amendments ll.'Ccived from the Members of the Commillee which were 
considered but not accepted or withdrawn by the Mcmbers at their sitting held 
on 17 July. 2000. 

(vidt! para 5 of the Minutes) 

SI. No. Name of Mcmber & text of Amendment 

I. SHRl PA WAN KUMAR BANSAl 

Page 1. line 13. 

After sub-clause (d) add the following:-

(de): "vigilance administration" means and includes matters 
connecled with or incidental to an inquiry into or 
investigation of offences alleged to have been committed 
under the Prevention of Corruption Act. 1988 or 1ft offence 
with which a public servant may. under the Code of Criminal 
Procedure. 1973. be charged at the same trial; 

2. Page 2onwards:-

For the words ·Central Vigilance Commissioner". wherever 
occurring substitute the words "Chief Vigilance 
Commissioner" . 

1 JUSTICE RANGANA TH MISRA 

Page 2. line j-9 

In section 3(1) the provision for a deemed constitution of 
the Commission may be omitted and in view of the provision 
in section 4(1) suggesting a broad-based mechanism for 
sclection of the Commission. that exercise may be done to 
constitute the Commission afresh with a deeming provision 
to protect all action taken. 

4. SHRI ANADI CHARAN SAHU 

Page 2. line 17 

A/ter "police' and be/ore ·administration'. 

Insert 'or of the Defence Service' 

5. SHRl AMAR SINGH 

Page 2. line 20 

After the word 'finance' add 

"and held the posts of ChairmanlExecutiye Director In the 
Bank or equivalent post in the insurance sector" 

61 

Clause No. 

2 

3. 4, S. 6 and all 
ocher clauses 

3(1) 

3(3)(b) 
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6. SHRI RANOA NATH MISRA 

Pase 2. line 21 3(3) (b) 

After the world "investigation", add 

"retired Seuion Judges' 

(Presence of judicial content may afford functional advantage) 

7. SHRlSANJAYNlRUPAM 

Pase 2,Iine 15-27 
The sub-clause 3(a) &. (b) should be deleted and should be 
subatt",ud by:-

(a) who had been a Judge of Supreme Court for not less 
than 5 years or High Coun for not less than a period of 
10 years. 

(b) who had been an Officer of any of the armed forces 
equivalent 10 the rank of not less than Lieutenant 
General. 

ExplaMtion: 

The baic object for constituting C. V .C. is to supervise and 
monitor the corrupt functions of the Central Government 
OfficerslOffical. A person of All India Service of any Civil 
Service of the Union or a person holding Office in a 
Corporation or Company owned or controlled by Central 
Government cannot freely exercise his function. It is difficult 
to expect transparency in his conduct or function. The post 
of Commissioner should, therefore, be occupied by only 
persons belonging to either judicial services or armed forces. 

& SHRI AMAR SINGH 

Pase 2. line 27 

3(a) &. (b) 

After sub-clause 3(b) the following sub-clause be insened:- 3(3)(c) 

(c) ·who had been in higher Judicial Service at least for a 
period of five years" 

SHRI RANGA NATH MISRA 

(new sub-clause) 

9. Paae 2. lines 28-30 Clauae 3(4) 

In section 3("), the power of appointment of the Secretary to 
the Commission is vested in the Central Government This 
may be left to the Commission itlelf out of a panel of three or 
five to be provided by the Central Government 

10. SHRI P.R PANDlAN 

Plae 2. after line ..a, add 

"(eI) 0Uef Juatice of India 

ColJesium of Judea of Supreme Court 
(e) Member of Rajya Sabha" 

~1) 
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11. ~PAWANKUMAR8ANSAL 

Page 2. line 48 .1) 
After sub-clause (1) (c) add: 

(d) the Leader and the Leader of the Opposition in the 
Council of States - Members 

12. Page 2. Line SO .. 
In the Explanation, after the words "House of the 

People" add the words --or the Council of State" 
13. Page 2, Line 5 I .. 

After the words" House of the People" add the words -or the Council of Statea, • 
the case may be." 

14. JUS11CE RANGANA TIl MISRA 

Page 2, Line 46--48 

In the proviso to Section 4(1), "a Committee Conaiatin, 
of- 4(1) 

(a) the Prime Minister 

(b) the Speaker of the Lok Sabha 

(c) the Union Minister of Home Affain 

(d) the Leader of Opposition in the Lok Sabha 

(e) the Leader of Opposition in the Rajya Sabha; and 

(f) the Deputy Chairman of the Rajya Sabha" 

may be provided in place of the three named office holden. 

15. JUS11CE RANGANA TIl MISRA 

Page 3, Line 3 

Delete the words "Subject to the provision of 
sub-section (3) and (4) 

JUS11CE RANGAN1'H MISRA 

SHRJ SANJA Y N1RUPAM 

Page 3, Line 4 

For the word "four yean' 

Substitute "three years' 

16. JUSTICE RANGANAnI MISRA 

Page 3, Line 6 

Delete the words 

"subject to the provisions of sub-1ectionI (3) " (4) 

17. Pase3,Lines~ 

The third Provilo to IeCdon S(7) be .. ,.",..., ~ 

-Provided .... neither the saIuy !lOr the a110wnca of the 

S(I) 
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Central Vigilance Commissioner or of the Vigilance 
Commissioners nor rights in respect of leave or pension 
shall be varied to their disadvantage after appointment." 

18. SHRI RAGHUVANSH PRASAD SINGH 
Page 3, Lines 28-42 Provisos to 5(7) 
Delete provisos. 

19. SHRI RAGHUVANSH PRASAD SINGH 6(1) 

Page 3, Lines 4.3--47 
Suggestion: A three judge bench of supreme Court presided 
by the Chief Justice be constituted for the purpose of removal 
of the Chief Vigilance Commissioner and the Vigilance 
Commissioners. 

~. SHRI ANADI CHARAN SAHU 
Page 4, Line 23 
For 'exercise superintendence over' 8(1)(a) 
Substitute 'oversee the functioning of the' 

21. JUSTICE RANGANATH MISRA 
Page 4, Line 23 8(1) (a) 

Em..'superintendence', substitute 'review' or 'oversee' 
12. SHRIANADICHARANSAHU 

JUSTICE RANGANA TH MISRA 
SHRI SANJA Y NIRUPAM 
Page 4, Line 27 8(1) (b) 

delete 'inquire or' 
23. Page 4, Line 34 8(1) (c) 

delete 'inquire or' 
1A. SHRl PA WAN KUMAR BANSAL 

Page 4, Line 34 8(1)(c) 
After the words "into any complaint" add the 
Words "or suo moto", 

25. SHRl AMAR SINGH 
Page 4, Lines 34-38 8(1)(c::) 
Clause 8(1)(c)-may betk/eteli. 

26. SHRl ANADI CHARAN SAHU 
Page 4. Lines 39-42 8(1)(<1) 
!HICk the clause, 

rI. SHRl AMAR SINGH 
Page 4. Lines 43-44 8(t)Ce) 
Clauae8(1)(e) may be deleted. 

18. JUSTICE RANOANAnf MISRA 
Page 4. ojtu Line 49. odd 8(1)00 
"The advice of the Commission when not accepted by the 
CenIraI Oov.-nment a report with re8MlnI for such n0n-
acceptance mUll be IeIlt 10 Parliament within two weeks of 
non-acceptanc:e for beina pt.ced for c:onaidenIion by a 
.-nary Commiuee of IeVen memben of Parliament (four 
from the Lok SabIIa ... thiee from the RIJya Sabha) and the 
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report should be placed before both Houses of Plrlilment 
within two weeks of the session convened thereafter for its 
consideration along with the report of the Comminee. • 

29, SHRI PA WAN KUMAR BANSAL 

Page 4. Line 50 

Aftu the sub-clausc add the following: 

"Provided that the power to exercise superintendence 
does not include the power to give general policy directives 
about the working of any Ministry. Corporation or Company 
etc, 

:Jl, SHRI SANJA Y NlRUPAM 

For "exercise superintendence over" 

Substitute 'Supervise' 

31, JUSTICE RANGANA rn MISRA 

Page 4, line 50 

For 'superintendence', Substitute 

'review' or 'oversee' 

32. SHRI ANADI CHARAN SAHU 

Page 4, AfterUne 53, 

After clause 8( I) (g), add 

, 

"(h) tender advice to the Supreme Coun and Delhi High 
Coun on the Vigilance Administration of the Judicial Offices 
under their charge, as may be referred to it by the Coun 
concerned." 

33. SHRJPAWANKUMARBANSAL 

Page 5. Line 2 

Delete the words "serving in connection with the affair. of 
the Union" 

34. SHRI RAGHUVANSH PRASAD SINGH 

Pagc 5. Line 1-7 

Suggestion: Persons having a fixed income by way of salary 
be brought under the purview of the Central Vigilance 
Commission. 

35, SHRJPAWANKUMARBANSAL 

Page S. after Line 10 

After the proviso add: 

"(e) members of the iliff of the commiuion". 

16. JUSTICE RANGANA m MISRA 
Page S.ajterLine 10. add 

(v) In the Proviao 10 Section 8(2). the following be 
inIened:-

8(J)(h) 

(New sub·c1ausc) 

8(2)Ca) and (b) 

New IUb-clausc 

NewProvilO 
To 8(2) 
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"Provided further that the particulars required in Section 
8(1)(c) shan be notified within a period nOlless than three 
months from the date of commencement of the Act." 

37. SHRI SANJAY NIRUPAM 
Page 5, Line II 9(1) 
For the existing clause 9( I), Substitute ~ 
"The proceedings of the Commission shall be conducted at 
headquarters. However, depending upon the circumstances 
of tht! case, the Commission may, in the fitness of things, 
conduct its business, at places other than its headquarters 
also". 
Explanation: The restruction of place to headquarters may~ 
quite likely unnecessarily lead to legal complications. 

38. SHRI ANADI CHARAN SAHU 
Pagt! 5, Lines 31-40 II 
For the existing clause II, Substitute. 
"The Commission shall authorise any person to inquire into 
the matter referred to in clauses (b) and (c) of sub-scctiont I) 
of section 8. The person authorised shall have all the powers 
of Civil Courts." 

39. JUSTICE RANGANATIi MISRA 
Page 5, Lines 31-40 II 
In Section II, since the Commission would not be making 
any inquiry directly, as proposed, the powers provided 
therein shall vest in the authority undertaking the inquiry. 

40. SHRI SANJAY NIRUPAM 
Page 6, Lines 31-32 .18 
For the words 'exercise general supervision' 
Substitute 'monitor and general supervison' 
Explanation: 
The authority of c.v.c. should be limited to monitor and 
supervise only. Central Vigilance Commission cannot 
assume the overall responsibility or accountability for a 
corruption free functioning of Central Government. 

41. SHRI PAWAN KUMAR BANSAL 
Page 6, Lines 34-39 19 
Delete Clause 19 

42. JUSTICE RANGANATIi MISRA 
Paae 6, After Line 39, add Further Proviso 

to 19 
"Provided that if the Commission is of the view that the 
ends of justice demand a particular case to be dillposed of in 
a particular manner, it shall make a report to the High Court 
exercising t~torial jurisdiction over the m8Uer to ensure 
that the view taken by the Commission is in accordance 
with law. The Hiah Court should dispose of the matter within 
throe months of reference by the Commission after hcari.n, 
l*1ies likely to be affected by the decision." 

43. JUSTICE RANGANA11f MISRA 
Pap 7. Line 22 Proviso to24( I) 
For "two yean" Sub.rtitMk 
"one year" 
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44. SHRI RAGHUVANSHPRASAD SINOH 

page 7, Line I 
For "with the previous approval of" 
Subst;tut~ "in consultation with" 

45. SHRJ RAGHUV ANSH PRASAD SINGH 
Page 8, Lines 6-7 
For "not less than two years" 
Substitute "not less than five yell'S or till retirement whichever 
is earlier subject 10 the condition that minimum of three yean 
term will be granted. " 

46. SHRI ANADI CHARAN SAHU 

Page 8. Lines 16-J9~21-30bedeleted 
.fl. Page 8. after Line 39, add .... 

"(d) The senior most Police Officer servins as 00 of any of 
the CPMF or Director. CSI or Director.lnlelliaence. 
Member 

48. Page 8. Delet~ Lines 40-41. 
$. SHRl KUWIPNA Y AR 

Page 9. after Line 12. ad4 

"Nothing contained in Section 5 shall be deemed 10 enable 
any member of the Delhi Special Police Establiahment 10 
exercise powers and jurisdiction in area In a State not being 
Union Territory or Railway area or persons referred 10 in 
sub-section (2) of Section 8 of the Central Vigilance 
Commission Act" 

SO. SHRJ RAGHUVANSH PRASAD SINGH 

SUGGESTION: Like in the case of the selection of Director. 
CSI. the requirement of integrity and experience should allIO 
be prescribed for the selection of Director Enforcement. 
Central Viailance Commissioner and the Vigilance 
Commissioners. 

51. Paae 11 
Stalement of Objects and ReMona 
Deleu parasnph 3 

52. Preamble (in tine 6), after "Central Government" and before 
"and" insert "and members of the Judiciary exercisina 
administrative functions. • 

S3. SHRI PAW AN KUMAR BANSAL 
GfNPRALSUOGESTION : 

22(1) 

27(a)& (b) 

27(newsub-
OIUle(C)) 

I further IUUest that the followinS (with any modificltion) may alto be 
. incorpoIated in the Report: 

"Tbe Commiaee is of the opinion that 10 inspire people', conrldence in the 
Adminillndion 8IId public life conuption ha 10 be fou .... ind weeded 
out from all ...... of life. 

. To provide an inhouse mechanism 10 oversee the conduct of 
Memben of r.tiIment, the Rajya SIbhI and the 1..010; Sabha have set up 
Iheir nIIpOttive F.abica CommiUeeL However, the CommiIIee is alto d the 
view chit the PIrIiIment Ihould aIIo en8Ct • COInpnhenaive ..... (Lok 
PIt Ad) 10 pnmde fordledtina CDmIpIion in public life and to enaure tha 
thepolil;bl ...... epiIOmiIe hlp ..... of probity and morality." 
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2. At the outset, the Committee considered the suuestions received from the public 
in the fonn of Memoranda Nos. 110 32111d the commenlS of the Minislry of Penol'lllel, Public 
Grievances and Pensions (Deplrtment of Personnel and Trainina) thereupon. 

3. The Committee then lOOk up clauae-wise consideration of the Bill in respect of 
Clauses 8, t 9 and 27 as redrafted by the Ministry of Personnel, Public Orievanct'l Ind 
Pensions (Oepanment of Personnel & Training) Ind evolved a aenera( I8reement on the 
amendmenlS to be made in thoee clauses, which were accepced in principle in the followlns 
fonn:-

(;J Clause 8 (J) (a) 

Page 4, lines 2l-U 

For the existing su~laL.se 8 (I) (8), 

Substitute 

W(8) exercise superintendence over the function ina of the Delhi SpeciaJ Police 
Establishment insofar as it relates 10 the investiaation of offences alleaed to 
have been committed under the Prevention of Corruption Act. 1988 or an 
offence with which a public servant over whom the jurisdiction of the 
Commission extends within the meaning of this Act may. under the Code of 
Criminal Procedure. 1973, be charJed at the same trial. 

Provided that the Commission shall not exercise lIS powers in such manner as to 
require the Delhi Special Police Establishment to Investiaate or diapole of a 
particular cue only in a particular manner. 

(iO POle 4, after liM 53, 

Add new sub-<:Iauae to Clause 8 

"The commission ahaII from WIle to time aive directiona to &he Delhi Special Police 
Establishment for the purpose of diacharginaa reaponaibility entrusted 10 it under 
sub-section (1) of aection 4 of the Delhi Special Police Establishment Act, 19<46". 

(iii) Claue 8(1) f6) 

hae 4, line S3 

AJt-r die word 'Government', add 

Win accordanc:e with illl1rUCtiona relalin& to viailance metlen iuued by that 
Govea raiienL 

-Provided that IIOIhina c:ont&ined in this clause abaIl be deemed 10 cont. any 
power upon the Commiuion 10 iIIue any directions reIatina 10 poliey maaen.· 

(iY) ~ 8(2) 

I'II8e 5, linea 1-7 

W In clauae 8(2) tIdd -Officen up 10 one level below the BoanIlevelln the cue 
of COIIpOiadona eltablilhod by or under any CenIra.I Act. the Government 
CompInieI, Soc ... and ocher IocaIlUthorideIowned or conIrOIled by ... 
Central Ooveanment and offlcen of Scale 5 and above in the CIIe of public 
leCtOr bInka. Provided Ibat the CenIraI OoYel1llllll1l may by c:onIUadun 
wiIb ... eve by IIOCifadon In the official Oaeae modify the level of the 
officen of the laid corpontiona, ~ lOCietiea and 1ocaI1UIboriIiea 
10 be ... perIOIII referred 10 in dauIe (c) of IUlHec:tion I". 

(b) A IUkIbIe c .... to be incorporlled 10 indicate &bat in the evea& of 
Ouva ......... boIdinafequiCy faWna below sm.,'" •• ......nve 01 the 
00va_1D ........ only II 10 be CIJ\IeNd under .... pumew of 1M 
eve ead nat ..... apk:'_of Ihe eaap..,. 
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(v) Clallse 19 

Page 6, tines ~39 

Delete clause 19 

4. The Committee further decided 10 make the following general recommendations in 
the report:-

(j) 

OD 

(jji) 

(iv) 

(v) 

GENERALRECOMMF.NDA'O<N 
There is a need to protect the bonafide actions at the dc:cision making 
levels. That a provision in the form of Single Directive' may therefore be 
incorporated in the Bill . 

• For expeditious disposal of inquiries by the Central Vigilance Commission, 
a time-limit should be prescribed in the Rules/regulations to be framed under 
the Act. 

It should be made obligatory for a public servant by way of rules/regulations 
to respond to Commission's show-cause notice. 

A provision should be made by way of regulations to suitably reward the 
complainant in genuine cases. 

The sense of the Joint Committee regarding certain aspects of 'Statement 01 

objects and reasons' contained in the draft Bill i:i to be conveyed to the 
Government. 

5. The Committee then desired the Ministry of Law, Justice and Company Affairs 
(Legislative Department) that the draft revised Bill, after incorporating the amendments 
accepted by them, might be furnished to the Lok Saba Secretariat at the earliest. 

6. The Committee then adjourned to meet again on 10 August, 2000 to consider and 
adopt their draft report together with the revised Bill. 

The Committee then adjourned 
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9. Dr. Nitish Sengupta 
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10. Shri M. Venkaiah Naidu 

11. Shri Vedpnkash P. Goyal 

12. Shri Ranganath Misra 
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17. SIvi S. R.rnac:hanchn Pillai 

SiDErAAlAT 

1. Shri P.D.T. Achary Joint Secretary 

2. Shri Ram Auaar Ram Director 

1 Shri P.O. Malvalia Under Secretary 

R!PRF.mrrA11VES OF THE Moomty OF PI!asoNNm.., Puauc aalEY ANCI!S AND PlNIIONI 
(DEPAII'IVENT OF Pr.aIONNEl. AND TaAfHINO) 

1. Shri B.B. Tandon Secretary 
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2. The Committeeoblerved that the revised draft Pill from the Ministry of Law. Justice 
and Company Affairs wu received at a very late stage and the members did not have 
sufficient time to go through the same. Further sOme of the decisions which were arrived at 
by the Committee during the clause-by-clause consideration of the Bill were not found to be 
incorporated in the revised draft Bill. In view of this. the Committee did not consider and 
adopt the draft Report and the revised Bill and desired the Ministry of Law. Justice and 
Company Affairs and the Minislr)' of Personnel. Public Grievances and Pensions (Department 
of Personnel and Training) to redraft the Bill incorporating all the amendments suggested by 
the Committee. As this process was likely to take some time. the Committee felt that it would 
not be possible for them to present their Report to the House by the last day of the ongoing 
Monsooo Session of 2000 upto which extension of time was granted to them. The Committee. 
therefore. decided to seek anodler extension of time for presentation of their Report upto last 
day of the first week of Winter Session of 2000. 

The Committee lIten adjoumed . 
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2, At the outset, the Chairman welcomed the Members of the Committee. 

3. The Committee then considered and adopted the Bill as amended with slipt 
modifications. 

4. The Committee thereafter considered and adopted their Draft Report with slight 
modifications. 

5. The Chairman then observed that the Repon of the Committee was based on majority 
decisions arrived at by the Committee but any member disagreeing with the Report or a part 
thereof could append a 'Minute of Dissent' on any matter connected with the Bill or dealt 
with in the Report and announced that the 'Minute of Dissent', if any, migh~ be sent by the 
Members to the Lok Sabha Secretariat by 7 November, 2000 upto 17.00 hrs. and the same was 
agreed to by the Committee. 

6. The Committee authorised the Chairman to get the Report and the record of evidence 
presented/laid in both the Houses of Parliament on the second day of the commencement of 
the winter session of 2000. 

7. The Committee placed on record their appreciation for the cooperation and assistance 
rendered by the officers of the Ministry of Personnel, Public Grievances and Pensions and 
Ministry of Law, Justice and Company Affairs. 

8. The Committee also placed on record their appreciation and thanks to the officers 
and staff of Lok Sabha Secretariat for their hard work and valuable assistance rendered by 
them to facilitate the work of the Committee in all matters and HI preparing their draft Report 
promptly. 

9. The Chairman while associating himself in thanking the above mentioned officers 
also thanked the Members of the Committee for extending their full cooperation to him in 
conducting the proceedings of the Committee in the most congenial atmosphere. 

10. The Members of the Committee also placed on record their deep sense of gratitude 
to the Chairman (Shri Sharad Pawar) for very ably and impartially conducting the proceedings 
of the Committee and guiding their deleberations at various stages of the Bill. 

The Committee then adjoumed 
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